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INTRODUCT,ION . I THE Chairman of the Estimates Committee, having been 

'
authorised by the Committee to submit the report on their 
behalf, present this fourth report to Parliament on the 

Ministry of Works, Mines and Power. This report does not cover 
the entire field of activities under the control of the Ministry of 
Works, Mines and Power but contains recommendations on such of 
the organisations only as the Committee could examine in the time 
at their disposal. 

M. ANANTHASAYANAM AYYANGAR. 
NEW DELHI; 

lrhe 24th ~aTch, 1951. 

(ii) 
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ESTATE OFFICE 

T HE Estale Office i3 responsible for the allotment of office ac-
commodation to the variolls Central Government offices and 
residential accommodation to Government servants in Delhi, 

Simla, Bombay and Calcutta as also residential accommodation for 
Members of Parliament. The Estate Office is also responsible for 
allotment of office and residential accommodation to the offices of 
the Delhi Administration, various public and quasi-Government 
bodies like the Central Board of Irrigation, Industrial Finance Cor-
poration, the World Health Organisation, Nursing College, etc., 
Foreign Embassies and Delegations, Indian and Foreign Corres-
pondents and Representatives, invitees to conferences convened by 
Government or held under Government auspices at Simla. and 
Delhi, and finally Officers and Representatives of States and Govern-
ment guests visiting Delhi on duty. It requisitions and leases private 
bungalows when required for Government business, manages and 
supervises the catering arrangements in Government hostels, man-
ages the Orphanganj Market in Calcutta and lets refrigerators, air-
conditioning units and desert coolers both for official and private use 
of Government servants. The office is also responsible for assessing 
rentS due from the allottees. 
Staff positiotl 

2. The present strength of the Estate Office is I Estate Officer, I 
Joint Estate Officer and 7 Assistant Estate Officers, 1 Superintendent 
of Catering, 2 Estate Managers at Bombay and Calcutta and 1 Super-
intendent, Orphanganj Market, and 328 non-gazetted staff and 1~8 
Class IV servants. The budget estimate for 1950-51 for this office is 
Rs. 13,50,300. This figure includes Rs. 2,92,000 provided for running 
the varioU'1 hostels against which recoveries are made in the rent 
levied fro In the occupants. The staff position in the various offices 
at Delhi, Simla, Bombay and Calcutta and the estimates of expendi-
ture are shown below:-

Estimates I'f 
expe'nditure 

Offices Staff S ,Iaries Allowance's, Total 
etc . 

.. _----_ ... -._-----
R~. Rs. R~. 

Delhi & Simla Officers 10 93,000 1 
Ministerial staff 290 14 27000 J3,54,282 8,74 282 
Class IV staff 77 J' , 

Bombay Officer 1 7>'460 } Ministerial staff 10 1 15,600 33,375 S6>43, 
Class I V staff 6 J 

Calcutta Oftice'rs 2 12,160 } Ministerial staff 28 I 47,800 67.623 1.27 583 
Class IV staff SS J 

TOTAL 5,03,020 4,55,280 10,58300 
The draft of this· report was sent to the Ministry and others conZcrncd on 2:!_ November, 1950. This final report lncorporate'~ factual changes poinud Ol1t by 

til", Minlatty. 
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Fourth Report 
Application for allotment: How dealt with 

3. The Committee were informed that applications for allotment 
of residential accommodation were called {rom Govcnunent servants 
every six months. During 1949 about 75,000 applications as against 
16,800 houses Wf'Te TN-eived in the Estate Office. Under the procedure 
as it stands at present every Government servant eligible for Govern-
ment accommodation is compulsorily required to apply every six 
months irrespective of the fact whether he is already in possession of 
Government accommodation or not, or whether he has previously 
applied or not. This rrocedure has been allowed to continue in spite 
of the fact that out 0 these thousands of applications only a trickle 
in fact get accommodation each season. In addition to these periodi-
cal applications new applicants are required to apply immediately 
they come to Delhi despite the fact that there are remote chances of 
their getting any accommodation. When the Estate Officer was 
asked whether this procedure involved any extra work in his office. 
he stated as follows: . 

"The calling of applicati~ every six months does not at all add to our duties. 
On the c()ntrary these applications are intended to help in the checking of salarIes 

of officers and to sec that there is no lOIS (ofrent)". 
It is surprising that the receipt of such a large number of appli-

cations in the office of the Estate Officer should cause no additional 
work in that office. It may be due to the fact that that office is 
already overstaffed and the huge work involved in receiving. sorting, 
sifting and listing of applications every six months should be con-
sidered as a normal function in the office, or that the office is really 
careless about these applications and does not take any action on 
them. In any case the statement made by the Estate Officer is 
astounding and the Committee cannot conceive that merely for the 
checking of emoluments of officers such a tedious and lengthy pro-
cedure should be in existence. It is also of importance that whatever 
the merits of this procedure in so far as the Estate Office is concern-
ed, it does certainly involve additional work, in the various Minis-
tries and Departments of the Government of India which have to 
send these applications and statements, besides leading to enormous 
waste of paper, stationery and time of the officers in the Ministries 
and Departments concerned. The Committee feel strongly that the 
1~l'esp.nt procedure should immediately be revised and the system of 
calling applications every six months should be abolished. The 
Committee consider that a proper coune would be to call an applica-
tion only once at the initial stage from an eligible officer and to open 
a card for him. A further application should be invited from him 
only when he becomes entitled to Clccommodation o[ a different class 
or when there is any change in the particulars furnished by him 
previously which will be of assistance to the Estate Office, it being 
incumbent on the officer to intimate to the Estate Office when he is 
transferred from Delhi or when he gives up his residence. The Com-
mittee are also of the opinion that the responsibility for furnishing 
correct particulars promptly to the Estate Officer should be cast on 
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Estate Office 

,the Ministries and ,Departments and officers conc~rn~d so that the~e 
is no delay in the matter. If the procedure mdlcated above 15 
followed, there is no doubt that it would afford considerable relief to 
all individual officers, Ministries and Departments of the Govern-
ment of India, lead to reduction of surplus staff in the Estate Office 

.and economy in expenditure on fOnDS. stationery. printing, etc. 
A cumbersome procedure 

4. The plea of the Estate Officer referred to in the preceding para-
. graph that applications are intended to help in the checking of 
salaries of officers and to see that there is no loss of rent to Govern-
ment is in the opinion of the Committee not convincing. The Estate 

-Officer has rent sections in his office which are responsible for assess-
ing the rent of each individual allottee for the accommodation allotted 
to him and also for issuing the necessary rent bills. These ·rent bills 
are sent to the Ministry or the Department of the officer concerned 

. as well as to the Accounts Officer. It is the responsibility of the 
Ministry and the Accounts Officer concerned to ensure that the rent 

; specified in the rent bill has been deducted. In the Estate Office it-
.self a rent card is maintained for each officer and building. The pro-
.cedure adopted by the Estate Office in calling for thousands of 
.applications and then verifying from each such application ~hether 
.the emoluments of an officer have undergone a change since the 
particulars last recorded on the rent card is a tedious process the 
results of which are not commensurate with the labour involved 
·therein. It means that each application should be first sifted in the 
.allotment section and then again in the rent section and it is common 
knowledge that in 80 to 90 per cent cases the emoluments may not 
'have changed during the preceding six months. It appears to the 
·Committee that this procedure is cumbersome, complicated and in-
'volves more expense than is justified . 
. Rent collection: New procedure suggested 

5. The Committee consider that by far a simple procedure would 
be to cast the responsibility of collecting rent on the Ministries and 
.the Accounts Officers. The rules for charging rent are very simple. 
The allottee has normally to pay rent at the rate of ten per cent of his 
Ipay or the assessed rent of the building if that be more favourable to 
him. The Committee suggest that as soon as building is allotted to 
.an officer a rent bill may be prepared by the Estate Officer and sent 
to the Ministry and Accounts Officer concerned saying that the officer 
is liable to pay such and such rent. The Ministry and the Accounts 
·Officer will thereafter be responsible for collection of rent at the rate 
given in the rent bill until further advice from the Estate Office. 
If this simple procedure is followed the Estate Officer will not be 
required to prepare and send thousands of rent bills every month. 
In case~ of non-recovery of rent strict rules should be laid down that 
the officers paying the salary bills of the allottees shall be responsible 
for any loss .to Government on this account. Considerable reduction 



Fourth Repon 
of manpower in the Estate Oflice and saving of stationery fOT~. etc~ 
will accrue if this procedure is followed. In case of changes 10 t~e
emoluments of officers or if the rent liability of an officer vanes 
from the one intimated by the Estate Officer previously the Ministry 
and the Accounts Officer concerned should be authorised to collect 
the rent at the revised rates provisionally until confirmed ~)y the 
Estate Ofticer. This will prevent loss of r~nt .to Go~e~nment 10 ~ase 
there is delay on the part of the Estate Office 10 noufymg the ~ev .. se? 
rate. The Ministries and the Departments should co-operate 1!1 IOU-
mating changes in emoluments to the Estate Office at once 10 the 
case of persons who have been allo.tted Gov~rnment accommodation 
in order to enable that office to Issue reVIsed rent recovery state-
ments. 

In this connection it was also brought to the notice of the Com-
mittee that in certain cases rent cards in the Estate Office were 
missing. Although it was stated that the number of such missing 
card .. was negligible. the Committee view it with concern that there 
should be any laxity of procedure or control in this matter. The 
Committee therefore consider that periodical inspection by officers 
should be conducted to see that the cards are being maintained pro-
perly and that there are no losses; in case of losses se\'ere action 
should be taken against persons responsible for them. 

Out-ol-tum allotments 
6. The Committee view with great concern the system ol sanc-

tioning out-of-turn allotments of Government accommodation under 
the discretionary powers of the Ministry of \\Torks. Mines and 
Power. The practice. the Committee would like to observe. has--
given rise to allegations of nepotism and favouritism and is causing 
great discontent among the Government servants. From the 
material furnished to the Committee it is observed that during the 
year 1949 as many as 369 r.ersons of all clas.~s were allotted out-of-
turn accommodation. While the Committee feel that in certain 
deserving cases it might be necessary to make ... '1C.ceptions and to' 
sanction out-of-turn allotments. they consider that such a large-
number of out-of-turn allotments should not be made purely in' 
discretion however high the posItion of the officer making such. 
allotment might be. The Committee would therefore strongly re-
commend that out-oE-turn allotments should be made in accordance-
with S<?~e well-defined pri~ciples. As a result of the past experience-
the Mmlstry of Works. Mmes and Power must by now be in a posi-
tion broadly to categorise cases which deserve to De considered for 
o~t-of-turn allotment of accommodation. Accordingly. the Com-
mittee suggest that these categories of cases should he listed 
se~rately a~d. out-of:tu~n allotments ~de in future in accorda~ce
with the gUldmg prmclples underlymg these cases. It is also. 
recommended that these principles should be laid dow,,- by the" 
Min~stry in consultation with .t~e Standing Advisory C..ommittee of 
Parliament attached to that MlOlstry. Any fUTther cases rliat might 
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.arise in future, but which are not covered by the list, should be added. 
to it after the approval of the Standing Advisory Committee has beel\:. 
obtained. 
Govennnelll hostels 

7. There is at present great disparity in the levy of rent for 
accommodation provided in Western Court and in the Constitution 
House. It was admitted by the representative of the Ministry of 
Works, Mines and Power before the Committee that some Govern-
ment Hostels were running at a loss. When some of the members of-
the Committee visited the Estate Office recently they found that. 
there were a large number of complaints about the quality of food 
supplied in the hostels and supply of water and other amenities. It 
JS a matter of great importance that Government hostels should be-
run on more efficient lines and economical basis. The Commit~ re-
commend that urgent steps should be taken to undertake a revision, 
of the rent for accommodation provided in Government hostels and to. 
improve the quality of food and standard of service in th«m. The. 
accounts of these hostels should be maintained on commercial lines. 
The Committee also recommend that the question of making messing· 
optional in Government hostels should be carefully considered by' 
Government in order to mitigate the grievances of residents against 
the quality of food and the charges made therefor. 

TiLtil' 1001/1.1 

8. The Committee feel that the management of tiffin rooms in, 
the various Government Departments should be OJ) more efficient 
lines. The standards of these tiffin rooms vary from office to .. 
office and place to place. . There is \lTg'ent need for formulating a re-
vised policy for the maintenance of the tiffin rooms for the use of the .. 
staff of the various Government Departments. The quality of food ... 
articles provided by the existing tiffin rooms is in some cases much. 
below the ordinary standard and the charges are exorbitant. It 
is necessary that for the health and welfare of Government ser-
vants the tiffin rooms are properly managed and the food articles .. 
servep by them are not only of good quality hut cheaper in cost. 
The Committee consider that instead of giving out contracts to '. 
various persons for running these tiffin rooms the cooperative 
cafetaria system should be examined and introduced. They under-
stand that the cooperative cafetaria system has been introduced, 
wherever lo<:al committees or Ministries directly concerned have. 
asked for it and are in a position to work it. They suggest that in. 
~ther cases also instead of giving oul contracts for running the. 
tiffin. rooms the cooperative cafetaria system should be examined,.: 
and mtroduced. 

Un.author;Jcd occupation of Government quarter'S 
9. At prest'nt a number of persons, most of whom are 

persons. are in IInallthori!lcd oc<:upation of Government 
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Fourth Report 
It is necessary that topmost priority in the allotment of h~~es. or 
accommodation constructed or provided by the Rehablhtauon 
Ministry for displaced persons should be given to these unautho· 

-rised occupants so that the Government houses released by them 
.are in turn available for allotment to the Government seTVant~ 
concerned. The Estate Officer should effectively use his power 
of eviction in cases where alternative accommodation has been 
provided to these unauthorised occupants in order to avoid loss of 
rent to Government and to relieve scarcity of housing accommo-
dation. The representatives of the Ministry of Works, Mines and 
Power, however, stated before the Committee that although alter· 
native accommodation had recently been provided to the unautho-
rised occupants of Government accommodation, a hitch had been 
caused as the persons concerned had represented to the Prime 
Minister that ordinary amenities of life. such as water. facility of 
imparting education to their children, were absent in certain 
townships and the orders regarding their shifting had accordingly 
been suspended for the time being. The Committee consider that 
immediate action should be taken by Government to provide these 
Jacilities without delay so that these townships are brought into use 
and the Government accommodation thus released is made avail-
able to the Government servants concerned who are at present 
experiencing lots of difficulties without proper accommodation. 

Subletting of Government quaTlen 
10. One of the worst features that has come to the not¥;e of the 

..committee is that Government residences are sublet by the 
allottees without pennission of the Estate Officer with a motive of 
making huge profits over them by. taking advantage of the pre· 
vailing scarcity of accommodation. The representatives of the 
Ministry of Works, Mines and Power admitted that although this 
malpractice was very much in vogue, they were unable to curb it 
as they did not get tangible evidence nor did the sub-tenants ever 
admit that they were staying in a particular house and were paying 
any rent. The Committee feel that Government should not show 
their helplessness in the matter. With all the available machinery 
of Government at their command they should easily detect· such 
malpractices and bring the culprits to book. The Committee arC' 
not prepared to agree that the Ministry or the Estate Officer made 
~enuine efforts to put a st?P to this growing nefarious practice. It 
IS a symptom of the lowermg of morals on the part of the Govern-
ment servants and a tendency to stoop to low standards of life. 
The Committee consider that effective action should be taken 
by Government on'some satisfactory evidence to put a stop to the 
present practice by black-listing both the allottee and the person to 
whom a Government servant might be subletting without the know-
ledge of the Estate Officer. It is not necessary for Government 
to ,take th~s~ ~8 to law. co~r~, but they should be dealt with by 
them adminIstratively by mfbctmg punishments on the persons con. 
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cerned by debarring (he persons concerned from further allotment of 
accommodation. 

The Committee are confident that if thorough investigation ia 
conducted by the Estate Officer and tangible proof obtained, there 
is no doubt that the practice will altogether stop after a few persona 
are punished suitably. Effective action is necessary as Government 
servants who are responsible for the administration of the country 
should be men of highest integrity and set an example by laying be-· 
fore them higher standards of honesty and respect for rules and laws 
of the country. Government should therefore consider this matter 
very carefully and urgently and lay down rules calculated to stop· 
this evil practice. 
Arrears of rent 

11. It was brought to the notice of the Committee that several 
lakhs of rupees representing the arrears of rent and damages recov-
erable from the unauthorised occupants were lying unpaid. Effec-
tive steps should be taken by the Estate Officer to recover the amowlts 
lr.om the persons concerned as early as possible and any difficulties 
in the way of the realisation 6f these arrears should be solved by the 
Ministry of Works. Mines and Power by means of administrative or 
other suitable measures. 

()ut-of-cltLSS allotments 

12. The Committee noticed that houses meant for lower income 
groups were in some cases allotted to higher income groups on 
one pretext or another. Whatever the merits of the case the practice· 
of allotting houses to persons not belonging to the appropriate class 
or category of Government servants is very unsatisfactory and should 
be deprecated.. In these days of housing shortage and high cost of 
living it is ooviously difficult for officers in lower income groups to-
maaage without proper accommodation for years together. Govern-
1DCIlt showld make an inflexible rule that accommodation intended 
for a particular class of officers is always utilised for that section of 
Government servants only and is not allutted to anyone oUL'iide that 
class. 

Implementation of the scheme 0/ reclassificatiun of residences 
13. The Committee were informed that all the Government 

buildings in New Delhi had been reclassified in accordance with 
the recommendations of the Economy Committee and their rents 
had been rationalised in order to spread an even burden on· the 
allottees. The Committee however understand that although re-
classification took plac~ about eight 01' nine months ago no scheme 
has been formulated whereby houses meant for a particular class 
of officers have been allotted to them. It is. therefore, likely that 
Government may suffer loss in rent while at the same time an oHi-
cer may be prevented from occupying a house of his class for an, 
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'mdefinite period. GovernmenL IIlllst fix a time: limit within which 
the State Officer should make necessary changes in ~rder .that 
officers occupy the houses of their class o~ly and do .not mdefimtely 
continue in houses which are not appropnate to then class. 

Shifting of Offices outside Delhi 
14. It is common knowledge that office accommodation in Delhi 

is very inadequate for the growin~ and expa~ding needs of ~ the 
-Central Government. The CommIttee were mformQd that Gov-
..ernment had for some time under consideration the question of 
-shifting some of the offices out of Delhi in order to relieve pressure 
both of office and residential accommodation and utilise building 
and other accommodation which was at present lying vacant in some 
places outside Delhi. When asked about the delay in the imple-
mentation of these decisions. the Committee were told by the 
representatives of the Ministry of Works. Mines and Power that 
,firstly. in some cases the Departments concerned were not agree-
:able to shift their offices and secondly in some cases representations 
'bad been made that while office accommodation was adequate at 
·some of the places, residential accommodation was not available. 
'The Committee feel that the reasons given by the Ministry of 
'Works, Mines and Power are not sufficient to abandon the idea of 
·shifting offices outside Delhi. There is at present a great scarcity 
I'Of office as well as residential accommodation in Delhi and due to 
lfinancial position of the country, it is also not possible to embark 
!upon any large scale building programme. It is, therefore, neces-
ary that Government should utilise all the available accommoda-
'tion outside Delhi without any further delay. 

The Committee feel that instead of investing further monies on 
new buildings in Delhi, Government could profitable spend a 
lesser amount and construct such additional accommodation as may 
'be necessary to meet the needs after the transfer of offices to place. 
outside Delhi. The Committee are of the opinion that in order 
that this may be pushed through as quickly as possible a committee 
1Ihould be appointed which should go into the question of 
what ~cornm<;>dation is available at places .Jutside Delhi and 
then decide which offices should be shifted. A time limit within 
~hich the comm~ttee shoufd report and thereafter its recommenda-
tions are to be Implemented should be fixed. There is no use 
<on~i?ering matt~rs and. making plans without .ur;ving at any final 
decJSlons. TJ.le mtranslgence. ,?n the part of rhe Government 
Departments m regard to shtftmg their offices as per orders 01 
('y()vern~~nt should be put down strongly and no appeals against 
the deCISion of the committee referred to above should be enter-
?i!le~ ?rdinarily. It is obvious that any delay in this connection 
1S mJ!lnow to the ~ealt~ of the em{>loyees who are working under 
\1nsatl~factory and msamtary conditIOns and Jive :in poor accorn-
m~tton,. whether Government or private. One of the first 
oConslderatlom of any Government should be to provide neat and 
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,dean environments and proper au:ollllllodation {or its employees. 
It is unfortunate that for various reasons these requirements cannot 
at present be complied with to the full extent, but increased efforts 
should be made to attain the proper standard in this regard. 

In this connection the Committee would also like to observe that 
the various hutments that were completed in Delhi during war have 
'Outlived their time limit. It is difficult to maintain them for any 
considerable time or period without undertaking considerable 
repairs at enormous cost!_ It is, therefore, necessar..y for Government 
to decide now and draw up a plan for construction of adeguate 
office accommodation in Delhi for such offices as have to remam in 
Delhi pennanently. 

Re/rif!.crator.\ ann air-conditioning units 
15. The Estate Offic.:cT is also concerned with the sUfply of 

refrigerators and air-collditioning units at the residences 0 officers 
and for collection of rent thereof. A huge establishment is also 
maintained by Government for custody, upkeep and maintenance 
'Of these plants and machines. It has been brought to the notice of 
the Committee that in. regard to the air-conditioning units alone 
Government is incurrillg a recurring loss of over Rs. 40,000 annually. 
It is stated that the loss on air-conditioners is largely due to a 
recent increase of rent and the age of the machines. The Com-
mittee are generally not in favour of Government undertaking the 
supply of refrigerators and air-conditioning units, etc. to officers for 
theIr lrivate use. They, however, recommend that no expenditure 
shoul be incurred by Government in future for the purchase of 
additional refrigerators, etc. ior private use, and the existing ones 
-should be maintained on a no-loss basis. Efforts should also be 
made, if po~ible, to recover the loss already incurred on the main-
·tenance of these units . 

. MtJChinery to deal with complaints 
16. The Committee feel that effective machinery should be 

devised to deal with complaints. At present complaint books are 
maintained in 'he Estate Office but are rarely used. In order that 
the aggrieved persons are made to use the complaint books the 
Committee suggest that the system of granting interviews should 
'be discontinur.d altogether and all such persons directed to register 
;the~r grievances in the complaint books maintained for the purpose. 
ThIS procedure should also be circularised to all the Mmistries, 
etc. of the Government of India so that the aggrieved persons are 
made aware. of the maintenance of complaint books in the Estate 
.office. The complaint books should be regularly inspected by the 
Estate Officer who should cause an investigation to be made into 
the facts of each case. The complaint books together with the 
Teview of the Estate Officer in the case of each complaint should' 
be examined by a senior officer of the Ministry of Works, Mines 
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and Power. weekly or fortnightly. in order to ensure that comr1aint5 
entered therein have been properly dealt with, and grounds 0 hard· 
ship removed as far as possible. 

Scale of work 

17. An Assistant in the Estate Office is entrusted with work. 
arising out of the allotment of 400 quarters. It is felt that the 
scale is too low as there is very little work left for the Assistant 
after the quarter is allotted to an officer. It is visualized that 
work is likely to arise only when there are transfers or shifting from 
one house to another. As these events are of limited frequency 
the work arising therefrom does not seem to be su1ficient to occupy 
an Assistant throughout the day all the year round. Assuming 
that there are 20 per cent. change of allotment'i every month it 
would come to 80 receipts which on an average means 3 ur 4 receipts 
a day. In the opinion of the Committee this scale is far below 
the amount of work that an Assistant should be expected to tum 
out. It is considered that the scale should be so revised as to' 
give each Assistant a complete day's work. The Committee-
accordingly suggest that an Assistant should attend to work of 
800 quarters at least. The Committee have suggested earlier that 
the responsibility for collecting rents should be cast 011 the Ministries 
and the Accounts Officers concerned. After the first rent bill 
has been sent by the Estate Office subsequent work will be done 
by the Ministries themselves. It is therefore recommended that 
the staff of the rent sections should be reduced by at least 50 per 
rent. The revised scales and reorganisation of work on the above 
lines will mean that instead of the four Estate Sections dealing with 
allotment of residential accommodation only two sectiol1ll will be 
required and two out of. the four rent sections will be abolished. 
Similarly there are two sections-one dealing with establishment 
and another dealing with accounts and budget. As in other 
Departments there should be only one section dealing with both 
establishment and the accounts and the budget matters of the 
office. The two sections should therefore be merged into one and 
necessary reduction of staff effected. The Committee have also· 
suggested in the case of the Ministries of Industry and Supply and 
Commerce that each Assistant should be required to dispose of 
at least 15 receipts a day instead of 5 receipts as at present. The 
strength of staff of the remaining sections should therefore be 
asses.'icd on this higher scale of work and the superfluous staff 
reduced. 

Assistant Estate O/fice1"S 
18. Consequent on the reorganisation of the office as recommend~ 

ed in the preceding paragraph and in view of other suggestions 
, regarding calling of applications dealing with complaints etc. the 

number of Assistant Estate Officers lihould also be reduced. During, 
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the current year the number of posts of Assistant Estate Officers has 
been increased from six to seven. No cogent reasons for such an 
increase have been given to the Committee. The Committee feel 
that the duties of the Assistant Estate Officers can ~ regrouped on 
a more rational and scientific basis so that the work can be evenly 
distributed and carried out by four Assistant Estate Officers only. 
Three Assistant Estate Officers may deal with allotment of accom-
modation, rent assessment and eviction of unauthorised persons, and 
the fourth one may attend to administration work catering and other 
miscellaneous duties. 

Catering Superintendent and Inspectors 

19. At present the work of su:pervising the proper running of the 
Government hostels and tiffin rooms at Delhi is done by the Superin-
tendent of Catering. The Committee do not think there is adequate 
justification for the employment of a wholetime Catering Superin-
tendent. The work can as well he looked after by the Joint Estate 
OHicer. It is therefore recommended that this post should be 
abolished. 

The Committee are alive to the fact that catering in Government 
hostels has to be attended to with care and attention. They therefore 
recommend that while making appointments of Inspectors for these 
hostels it should be ensured that the persons selected have sufficient 
knowledge of catering. These Inspectors should be entrusted with 
the work of supervision both in respect of accommodation and 
catering in the hostels and should attend to all complaints from the 
residents in regard to these matters. 

Merging the Estate Office in the C.P. W.D. 
20. The Committee suggest that as a result of the recommendations 

made in the foregoing paragraph the reorganised Estate Office under 
the charge of the Joint Estate Officer should be merged as a small 
unit in the Central P.W.D. and the post of the Estate Officer abolished. 
A senior officer in the C.P.W.D. should hold charge of the post of 
Estate Officer in addition to his own. as was the practice before the 
establishment of an independent Estate Office. In this connection. 
the Committee would like to state that all work in connection with 
the repair and maintenance of the buildings. upkeep of lawns. en-
quiries. etc. is at present the responsibility of the C.P.W.D. while 
allotment and rent fixation are the only functions of the Estate Office. 
It might have been an economical proposition to maintain the Estate 
Office as a separate office considering the number of officers and staff 
it had on its roll, but in view of its limited functions, the revised 
procedure of work and reduction of staff suggested by the Committee, 
it is necessary that the matter should be re-examined and suggestions 
made by the Committee considered. 

11 
2295 L8-z 



Fourth Report 
Reduction of superfluous staff 

21. The Ministry of Works. Mines and Power have at present 
three branches w.. II, W. III and W. IV which are dealing with mat-
ters relating to the Estate Office. The Committee consider that it is a 
case of duplication of work and staff. They feel that these branches 
in the Ministry should be abolished and in case any references are 
received from the Estate Officer. they should be directly dealt with 
by an officer next in rank above him in the Ministry if the references· 
are important and relate to policy and in other cases of minor and 
routine nature they should be dealt with by the junior officers con-
cerned in the Ministry. Elsewhere the Committee have stated in 
detail their views on the relationship and working of the subordinate 
office vis-a-vis the Secretariat. The Committee hope that the dupli-
cate staff in the Ministry will be reduced. 
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STATIONERY AND PRINTING DEPARTMENT 

T HE Stationery and Printing Department of the Government of 
India consists of the Headquarters Office of the Controller of 
Printing and Stationery, the Government of India Printing 

Presses at Calcutta, New Delhi and Simla, the President's Printing 
Press at New Delhi. the Forms Printing Presses at Calcutta and 
Aligarh. the Central Publications Branch at Delhi, the Forms Store 
and the Central Stationery Office at Calcutta. The revised figure of 
gross budget provision for the Department for 19.'J0-5] is 
Rs. 3,89,91.000 and after accounting for the recoveries from the Pay-
ing Departments. etc. of Rs. 2.14.43.000 the net provision is 
Rs. J.75,4R.000. The figure of net provision includes also a sum of 
Rs. 4,60.000 on account of the Printing Presses in Part 'C' States under 
the administrative control of the Ministry of States. Receipts on 
account of Stationery stores supplied to paying Departments, etc. 
during the year are estimated at Rs. 72,77.000. 
Functions uf the Department 

23. The functions of the Department may be broadly summed 
up as follows:-

(a) Procurement. storage and supply of paper and stationery 
articles to the Government of India Offices and certain 
State Governments. 

(l» Printing of publications, forms and other miscellaneous 
jobs of the Government of India and certain State 
Governments. 

(c) Storage and distribution of the Government of India 
Publications and Standard Forms. 

Office of the C.P. & s: Function.~ 
24. The Headquarters Office of the Controller of Printing and 

Stationery deals with all questions of policy, administration and 
budgeting in regard to the entire Stationery and Printing Depart-
ment. It farris out to private printers the overflow of printing 
work which cannot be undertaken in the Government of India Print-
ing Presses. renders tedlllical advice to the Departments having 
their own grants for printing work and handles questions relating to . 
the storage and distribution of Government ot India publications. 
The Office of the Controller of Printing and Stationery also handles 
questions relating to procurement of stationery stores, procurement 
and provisioning of typewriters and office machines, provisioning of 

The draft of this report was sent to d.e Ministry ard others concerned (n lOth 
February, 1951. This final i 1corporates factual cha ... ge. pdnted out by the 
MiniatrY. 
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paper requirements of the various parts 'A' and 'B' States. advising 
Chief Controllers of Import and Export in regard to import and 
export of aU items of stationery and office equi(pment and purchase of 
printing stores for other Ministries. The total strength of the Head-
quarters Office consists of 10 officers and 202 other staff. 
Budgeting 

25. The Committee have carefully examined the question of 
budgeting of the estimates of the Stationery and Printing Depart-
ment and have come to the conclusion that the present procedure 
whereby the expenses relating to the printing work and stationery 
supplies of all the non-paying Departments are booked under an 
omnibus grant of the Stationery and Printing Department is dis-
advantageous from many points of view. Under the IPresent system 
the Stationery and Printing Department functions as an agency for 
procurement uf stationery stores for the priming work of the various 
Ministries etc. and it has nu urge to keep down expenditure. If 
the budget allotment is exceeded in any year, the Department comes 
up as a matter of course with a demand for supplementary grant 
but feels no particular responsibility in the matter as the excess in 
expenditure results from the demands emanating from various 
Ministries. The Ministries and the Departments, whose work is 
executed through the Controller of Printing and St.ationery, also 
have no incentive to economise expenditure as they are not directly 
answerable for any excess in expenditure over the sanctioned 
allotment. They send out printing work of every description and 
indent for stationery stores without any consideration of the 
resources available with the Government. If every Ministry or 
Department is made to feel that the resources of Government are 
not inexhaustible and the country can ilJ-afford to waste public 
funds on unproductive work there will perhaps be lesser congestion 
of printing work and greater saving of expenditure. 

The Committee discussed with the representatives of the Works, 
Mines and Power Ministry the question of minimising the flow of 
printing work from the Ministries and have wme to the conclusion 
that the only way of effecting this is to make separate budget provi-
sion under the respective grants of the Ministries froYJ.l which they 
will pay for their printing work and stationery stores. • The effect of 
such ~ procedure would be that each Ministry would have to examine 
its printing demand very carefully in order to keep it within the 
budget provision. As the Central Stationery Office and the Govern-
ment. of India Printing Presses maintain statistics of the cost of 
supplies made and the printing work done for non paying Depart-
ments. it should not be difficult for the Ministries to make suitable 
budget provision on the basis of the ex\penditure actually incurred by 
the Printing and Stationery Department on their behalf during the 
past three years. The Committee also feel that as the Ministries have 
been incurring heavy expenditure in the past, each Ministry should. 
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to start with, be allowed a budget provision of two-thirds of the aver-
age rxpenditure incurred during the past three years. If the budget 
provision is ~xceeded, the normal procedure of obtaining fresh allot-
ments should be resorted to by the Ministries concerned themselves 
and not by the Controller of Printing and Stationery. In order to 
enSU'fe that the budget grants are not exceeded it should be the 
responsibility of the Controller of Printing and Stationery to keep 
all Ministries informed periodically of the progress of theiI expendi-
ture against their grants. 

PTJorities Committee 
26. The Committee were informed that at present there is no 

system of determining priorities with regard to printing work. 
Every Ministry sends out its work marked ··Priority". Since all 
work for printing at the Government of India Printing Presses is 
routed through the Controller of Printing and StatiOl'L'T~ it is of 
the utlllost imporlance that some machinery is evolved for deter-
mining the relative priority of jobs emanating from the various 
Ministries. The Committee recommend the setting up of an Inter- -
Ministerial Priorities Committee which should scan the work sent 
out by the variolls Ministries and acwrd priority to each kind of 
work. The Committee should also satisfy itself in each case whether 
printing is necessary and whether it should not be more economical 
and expeditious if an alternative method of duplicating on Gestetner 
machines were adqpted. The very fact that each job will have to 
be justified before such a committee would in itself make the 
Ministries and Departments think carefully about the necessity of 
printing it before sending out a request. 

Outside printing 
27. The Committee understand that the overall demand for print-

ing of the Government of India far exceeds the total capacity of the 
Government of India Printing Presses. It is therefore necessary to 
entrust. some of the work to private printing presses also. A panel 
of approved private IPrinting presses to whom such work is given 
is kept in the Controller's Office. A schedule of rates for private 
printing presses is also maintained in the Department which is kept 
up-to-date by inviting periodical tenders some of which are genuine 
and some only dummy calls. The >.Committee were told that in 
ord~r to cope with the overflow of printing work during and after the 
war, posts of two Assistant Controllers for outside printing with 
necessary Ministerial staff were created to handle the work entrusted 
to private presses. One of these officers is stationed at Calcutta to 
deal with the printing of forms at private presses and the other officer 
is stationed at Simla to 100k after other miscellaneous printing work. 
These officers farm out work on schedule rates as well as on competi-
tive rates by calling quotations from different private printing 
presses. In his report dated the 22nd December, 1948 on the ques-
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tion of Government printing versus private printing, the Officer on 
Special Duty in the Office of the Controller of Printing and Sta-
tionery remarked: 

"20,000 Fcap folio page< are "ith Outside Printing Branch of the Controller of rrint-
ing and Stationery. In spite of every attempt the Out'ide FrintinF branch fl-ds it 
almost imp'wible to fet thefe cleared through plivate prirters. This is a fufficicnt 
indication of the strength and capacity of the private firms in India. They ale not even 
in a position to handle the overflow". 

In regard to the system of farming out work by the Outside 
Printing Branch. the Otbcer on Special Duty remarked that the 
!procedure resulted in inordinate delays. He mentioned a few specific 
instances of delay ranging from 4 to 9 months in simply placing 
orders on the private printing presses. The Committee are in com-
plete agreement with the opinion of the Officer on Special Duty and 
consider that the system of farming out work to private printers 
through the machinery of Outside Printing Branch is defective and 
that the posts of Assistant Controllers created for the purpose are 
superAuous. 

• Direct despatch of forms from presses 
28. The Committee understand that the number of standard forms 

required in some cases runs into hundreds of thousands. In such 
cases annual rate contracts should be entered into on the basis of the 
lowest tenders. As and when forms are printed they should be 

'... despatched by the press to the respective indentors for which clear 
instructions should be given at the time of placing orders. Neces-
sary hills for the printing materials supplied should also be sent by 
the printing presses direct to the respective Ministries or Depart-
ments for payment. In the case of small requirements also. where 
it is necessary to have the forms printed outside. after orders have 
been placed. the printing presses should be instructed to despatch 
printed materials as also the bills therefor direct to the Departments 
concerned for payment. This procedure will obviate unnecessary 
quplication of work in the Controller's Office and also release a lot 
of storage accommodation in the Central Fortns Store. The staff 
employed in the Office of the Controller of Printing and Stationery 
011 the work would thus be rendered surplus and should be done 
away with. 
Private printing and paying Departments 

29. As regards the other miscellaneous printing work. it is suggest-
ed that until the capacity of Government Printing Presses is stewed 
up to cater to the entire needs of the Government of India the pay-
ing Department shpuJd be authorised to send their work direct to 
private printers. A list of the approved private printing presses 
together with a schedule of their rates should be supplied to all the 
paying Departments. While the Committee appreciate that techni-
('al advice whenever sought for should be rendered by the Controller 
of Printing and Stationery, they do not think that it is necessary 
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{or his Office to scrutinise and check the bills from private printers. 
The Controller should divest himself of the work relating to the 
checking of bills from private printing presses. Such bills should 
in future be settled by the Departments concerned themselves on 
the ba"is of the schedule of rates and only such cases where 
disputes arise should be referred to the Controller for advice. The 
Controller should however be kept informed of the orders placed and 
the rates accepted by the Ministries. The Committee, however, hope 
that this small additional work will not result in the employment of 
extra staff. 
A bolition of () ulside Printing Branch 

:Hl. Consequent on the adoption of the suggestions made in para-
graphs 27, 28 and 29 abo,e the posts of two Assistant Controllers· and 
the Ministerial staff created for the outside printing work should be 
abolished forthwith. 
It/sIN>clon of Printing 

31. There is an Inspector of Printing in the Controller's Office 
whose duty it is to visit private printing presses in Delhi and N('w 
Delhi with a view to progress the work entrusted to them by the 
Controller. The Committee fail to see the justification for appoint-
ing a special officer to expedite the printing work when it should 
he the responsibility of the press themselves to execute their work 
by the time stipulated in the contracl. As already suggested above, 
the Ministries and Departments who send their work to private 
presses should deal directly with them in all matters relating to 
their work. This post is absolutely unnecessary and should be 
abolished. 
InJjJectorJ of Stationery 

32. There are two posts of Inspectors, one at New Delhi and the 
other at Calcutta, whose duties are to visit the Central Government 
Offices located at Delhi, New Delhi. Simla and Calcutta and to see 
if any economy can be effected in the consumption of paper and 
other stationery stores, The Committee do not consider that the 
superimposition of an additional staff with supervisory powers is 
a satisfactory arrangement inasmuch as the object can be served 
equally well by the Departments concerned. The Committee fail to 
see why the heads of Ministries and Departments should not be 
trusted to see that all stationery articles are used as economically as 
possible. The necessity for the elimination of wastes should be en-
joined on the heads of Ministries and Departments, who should make 
periodical inspection of their offices with· a view to seeing that proper 
use is made by all concerned of the stationery articles in their charge. 
Further, if the Committee's recommendation for making necessary 
provision for the printing and statione.y requirements in the respec-
tive Grants of the Ministmes is accepted, the Ministries conc~ed 
will themselves be alive to the need for economy. The CommIttee 
recommend that these posts should be abolished. 
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Deputy Controller's Of/ice 

-of 

33. The Committee tmderstand that a portion of the Controller's 
Office consisting of the DeJ>uty Controller of Printing, one Assistant 
Controller of Outside Printing and 32 Ministerial staff is located at 
Simla. They were informed that this small office had to be kept at 
Simla 011 account of lack of accommodation at Delhi. They feel 
that by this bifurcation of the Controller's Office there is bound to be 
.. nnecessary duplication oE routine duties resulting in the employ-
ment of extra staff. They suggest that after the abolition of the 
Outside Printing Branch, as recommended above. the remaining staff 
should be shifted to Delhi and necessary reduction in establishment 
effected. 
Staff and expenditure 

34. The strength of the Ministerial staff should be fixed on the 
basis of the scale of ,tork already laid down by us, i.e. one Assistant 
for 15 receipts a day and one Superintendent for every 10 Assistants 
and 5 Clerks. The charges under postage, telegrams and telephones 
should be reduced considerably by the use of cheaper means of com-
munication. The expenditure on travdling allowances of officers and 
other miscellaneous charges should also be reduced to the minimum 
necessary. 

Controller: Technical Post 
35. The present procedure of appointing a non-technical person 

to the IJ><>st of Controller is not a satisfactory arrangement. The head 
of this Department has obviously to control a big technical staff and 
to render advice on technical matters concerning various aspects of 
printing lllattl'rs. The head of such an organi7.3tion should not only 
possess administrative talent but should be well-versed in the tech-
nical details in order to be able to control the whole organization 
in an effective manner. The Committee understand that in the U.K. 
and U.S.A. men of considerable experience in printing work are 
chosen for similar posts. It is, therefore, recommended that the 
present procedure should be revised and in future only such persons 
as have the necessary technical qualifications and administrative 
experience should be considered for the post. As far as possible, 
technically qualified men mllst be recruited for technical !pOsts in this 
Department. 
Press Handbook 

~. The Committee understand that the Press Handbook incor-
porating the rules and regulations for workers was farmed in 1880. 
The Rules for Printing and Binding were last revised in ] 935. The 
Expert Committee (Printing) has stated. that there is very little 
difference between this and the original set of rules published in 
1925. The Committee are surprised that the Department has not 
uken any action regarding these important matters for such a long 
time. There should be a regular procedure by which these boob 
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Ihould be revised and brought' up-to-date periodically. As a preli-
minary step Government should undertake to revise them at once 
and bring them in line with the current procedure and conditions~ 
Thereafter the books should be revised periodically and kept up-
to-date. . 

Central Publications Branch • 37. The Central Publications Branch consistmg of 2 Gazetted 
Officers and 165 non-gazetted staff is responsible for the storage 01 
Government of India publications, their sale and distribution, fixa-
tion ot sale prices, advertisement of Government of India publica-
tions in newspapers etc. The Committee were informed by the 
representatives of the ''''orks, Mines and Power Ministry that the 
organization is run on a no-loss-no-profit basis. They hope that the 
basis of calculation provides for depreciation allowance and over-
head charges in the fixation of the prices of publications. As this 
organization caters to the needs of the public for Government ot 
India publications it is necessary that a prompt service is ensured~ 
There is at present a general complaint from subscribers that 
publications are often supplied several months after the date of their 
publication. A good number of publications which are in great 
demand are not stocked and on the other hand a large number of 
publications which are obsolete and out of date are conserved, thus 
causing undue pressure on space. The Committee recommend that 
obsolete publications should be weeded out or sold to the public at 
concessional rates and steps taken to get the more important 
publications reprinted. One of the sources of income to 
the Government is the proceeds from advertisements that appeal· in 
these publications. Several publications having popular appeal go 
without advertisements from advertisers. The Committee recom-
mend that Government should explore the possibility of securing 
suitable advertisements for its popular journals on a commission 
basis. 

Quality printing of journaLs not ll~l.t:jl"ry 

38. It has come to the notice of the Committee that quite a 
number of publications which are primarily mean~ ~or int~rnal 
consumption are printed on costly art paper thus entallmg conSider-
able amount of money to the Exchequer. The Ministries and the 
Departments which publish journals s.ho~ld be asked not t? ir:tsist 
on high class binding and quality prmtmg of those pubhcatlo~s 
which are meant mostly for circulation in the. country. Such p~bh
cations as are intended for circulation and stnnulatlOn of our Ideas 
in foreign countries may, however, be printed in a better style on 
good paper with an attractive get up to enhance the value of the 
pu blications. 
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Staff 

39. The strength of offi<:ers and staff should be fixed on the basis 
of the work·load rewmmended in the Committee's ealier reports 
and reduction in staff and other expenditure effected accordingly. 

(;('nlrlll Stationery Officer) Calclltta '0. The Central Stationery Ofilce. Calcutta with a complement 
of 9 Officers and 359 other staff is responsible for the supply of 
'stationery requirements of the entire Government of India offices 
and also all offices under the administrative control of certain State 
Governments. Its other duties include purchase. inspection and 
storage of stationery. pnicurement and supply of typewriters. dupli-
.cators and duplicating machines. 

The Committee were informed that there is a Shipping and 
{;\earing Section which handles the imports and exports of the 
Stationery and Printing Department as also of certain other Depart~ 
ments located at Calcutta. The question of entrusting the import 
and export work of this Department to the Shipping Organisation of 
the Directorate General of Sup.plies and Disposals. it is understood. 
is under examination. As the imports of this Department. vit. 
'Stationery stores and printing machines. etc. are also arranged by 
the Directorate General of Supplies and Disposals. it is desirable that 
the shipping and clearing work is also entrusted to the same agency. 
It is. therefore. suggested that this work should be transferred to the 
Directorate General of Supplies and Disposals and the staff doing 
the shiA}>ing and clearing work in the Central Stationery Office dis-
pensed with. 

Direct despatch of stationery stores: Regional depots 

41. The Central Stationery Office also stocks paper and printing 
accessories required by the various Printing Presses, both Govern-
ment and private. As most of the paper mills are situated near-
about Calcutta. the Committee feel that it should not be difficult for 
the authorities to so devise the procedure that all the manufactur-
ed paper is stocked by t.he mills at their premises and despatched 
to the consignees according to despat(.h instructions issued by the 
Deputy Controller of Stationery from time to time. The adoption 
.of such a procedure will save much valuable godown space, mini-
mise work in the Stationery Office and lead to much-needed economy 
in staff. As far as practicable efforts should be made for the 
despatch of other stationery goods also direct from the producers 
and manufacturers rather than routing them through the Central 
Stationery Office. Various indentors on Central Stationery Office 
send their indents on the basis of their 'annual requirements. The 
Committee therefore suggest that after the annual rate contracts 
have been finalised with the suppliers they should be instructed to 
despatch the supplies direct to the indentors. 
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To serve the requirements of areas away from the Central 

Stationery Office the Committee recommend the establishment of one 
or two regional stationery depots. That the Ministry itself is cons-
cious of the advantages accruing out of regional offices is evident 
from the fact that a regional emergency stationery store is function-
ing at Delhi. The regional offices can cater to the local require-
ments and also meet all·India requirements for articles available 
locally. 

Reductiou in staff 
42. In the Central Stationery Office there are two posts of 

Deputy Controllers-one for stationery and the uther for inspection. 
The Commiuee feci lhal sOllie of the functions SUGh as drawing up 
.oj specifications for stores can as well be performed hy the Deputy 
,Colltroller of Stationery. They consider that the second post of the 
Deputy Controller for Inspection is not necessary and recommend 
that it should be abolished. On the stationery side there are three 
posts of Assistant Controllers for each of rhe functions of purcha.'Ip., 
supply and SlOres. They consider that all the three functions are 
more ur less allied and their separation into three distinct compart-
ments leads to over-lapping. lack of planning and of coordination. 
On the other hand, centralisation of all these functions at one place 
will lead to better coordination and avoid wastage of man power. 
Consequent on the adoption of the measures suggested in the preced-
ing paragraph. the Committee feel that it should be possible to 
.('ombine the three functions of purchase, supply and stores under one 
Assistant Controller. The posts of nvo Assistant Controllers should 
be abolished and also substantial reduction effected in the other staff. 

Forms Press llnd Forms Store, Calcutta 
43 .. rhe Government of India Forms Store, Calcutta, stores and 

issues various standard forms to the offices of the Government of 
India. The forms are printed at the Government of India Forms· 
Press, Calcutta. The Committee consider that the staff in the Forms 
Store (216 non-gazetted staff) is out of all proportion to the duties 
performed by this Office. As suggested in the case of the Central 
Stationery Office, the Committee recommend that a system should be 
.evolved whereby the forms printed at the Forms Press are as far 
as possible despr.tched direct from the press to the various offices 
of the Government of India. This procedure will not only relieve 
{:ongestion at the Forms Store but will also ensure speedy delivery 
.of the forms to the indenting authorities. The staff of the Forms 
.store, Calcutta should then be reduced by about fifty per cent. 
Government Printing Presses: Question of decentralisation 

44. The Committee discussed with the representatives of the 
Works, Mines and Power Ministry the question whether some small 
presses now being run and controlled bv different Ministries should 
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be brought undu the overall control of the Works, Mines and Power 
Ministry or alternatively Ministries having a large volume of 
printing work to be done which is now done through the Works. 
Mines and Power Ministry should be given independent 
printing presses. They were informed by the representatives o~ the 
Ministry that the question of allotting separate presses ~o the blg~er 
Ministries was at this moment more or less an academIc one owmg 
to the acute scarcity of machinery. As regards the question of 
taking over the printing presses now being run by some of the 
Ministries by the Ministry of Works, Mines and Power they were 
informed that the number of sHch printing presses was small anci 
they were mostly of a specialised character. The Ministry was, 
however, considering the question of taking over the overall super-
vision of these presses with a view to their eventual amalgamation. 
As it is not economiUlI to have a number of independent presses, the 
Committee recommend that the existing arrangements may continue. 
Some method should however be evolved so that the work between 
the different presses is divided and there is no undue accumulation 
of work at anyone press. The Committee have suggested the 
appointment of an Inter-Ministerial Priorities Committee to screen 
all the matter to be printed with a view to alloting priorities 
according to the importance of the subject-matter to be printed and 
it is hoped that the constitution of such a committee will regulate 
the proper flow of work to the various printing presses. 
Press for parliamentary work 

45. The Committee understand that about two years ago, the 
Hon'ble the Speaker had proposed' and pointed out the necessity of 
having an independent press for the Parliament, which would be 
entirely at the disposal and under the control of the Parliament Sec-
retariat. This proposal was accepted, but it was obviously not pos-
sible to give effect to it in the near future, on account of the question 
of finance, and the difficulty of putting up the required buildings and 
obtaining the necessary machinery. An interim arrangement had, 
therefore, to be devised, and ali it result of it the Deputment ear-
marked a certain number of machines and organised a self-contained 
unit. within the Government ~f India Pres~, New Delhi for printing 
parhamentary work and durmg rush penod other machines and 
staff was a:so requisitioned. In course of time it was found that 
the arrangement was not working satisfactorily, because the Parlia-
ment Secretariat had no control over the process of printing. A 
further arrangement was, therefore, subsequently arrived at by 
agreement between the Hon'ble the Speaker and the Minister for 
W?rks,. Mines and Power that for administrative purposes tha. 
Ulllt. mIght be under the control of the. Controller o~ Printing and 
StatIOnery but for purposes of work It should receive instructions 
~irect n:om the ,Parliament ~ecret;ariat and should co.mply with such 
mstTUCtlons. fhe CommIttee hn(J, however, that m spite of tIlis 
crrangement there does not appear HI be sufficient improvemeR.t in 
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the posItion and Proceedings of Parliament continue to be printed 
late. It should be noted that with the setting up of Parliamentary 
Committee the volume of work emanating from the Parliament 
Secretariat has increased considerably and the work will further in-
-crease when the two Houses of new Parliament come into being. 
With a view to. getting all the Parliamentary work printed expedi-
tiously and in time the Committee recommend that so long as the 
interim arrangement has to continue the ul)it of the Press which 
has been earmarked for printing parliamentary work should be 
enlarged sufficiently to cope with the existing quantity of work and 
this unil should be further enlarged "as and when demands increase. 
Loll' fn"oduclion capacity ami quality of jJrinting 

46. The Committee has considered the question of low produc-
tion and deterioration in the quality of printing in Government of 
India Presses as compared to the private presses. It was explained 
to them that this was largely due to the old and worn-out machi-
nery and shortage of trained personnel resulting from the opting of 
the trained employees to Pakistan. The Expert Committee (Print-
ing) in their Report has, however. remarked that even the machinery 
purchased after 1920 was subjected to the heaviest strain, badly 
kept and badly handJed. Steps should be taken urgently to remedy 
these defects. if still in existence, and a distinction made between pre-
1920 machinery and post-1920 machinery and only machinery pur-

cha'lt:d helore 19~O ~1J(Juld be condemned. The Committee recum-
mend that urgent steps should be taken to expedite the procurement 
of new machinery for which they understand that orders have already 
been placed abroad. They also recommend that early steps should 
lJC taken for the establishment of a training centre for imparting 
necessary technical training to workers, I f due to want of funds, 
Government are not prepared to start the training centre in the 
near future, private agencies should be encouraged and helped to 
:start such a centre until such lime as the Government training 
centre can be established. 
Nasik Press 

47. The Committee understand that Government is going ahead 
with its plans for the setting up of a new printing press at Nasik and 
machinery for installation in the proposed press has already been 
purchased. They are not aware of the considerations that led LO 
the selection of Na'li~ for the location of the new printing press. 
They are, however, of the opinion that Nasik is not an ideal place 
for a printing press doing Central Government work. Most of the 
paper mills which will feed the new press are situated in Northern 
India and huge expenditure will unnecessarily have to be incurred 
on the transport' of paper alone. The Central Government Offices 
are mostly situated in Delhi and considerable delay will result in 
sending the printing material to Nasik and back-railin~ of printed 
ropies. Considerable expenditure wiII also have to be Incurred on 
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freight charges for sending the printed materials from Nasik to the 
offices concerned. The Committee consider that such a press should 
be located either near the place where raw-materials suc_h as paper, 
etc. can be easily obtained or near the Central Government Offices. 
They. therefore, recommend that the new press should be iI.1stall~d 
at Aligarh, neara~out the premises of the present press as thIS. will 
lead to economy in expenditure on transport charges, as also 10 the 
overhead charges. 
Bad Planning 

48. It has come to the notft:e of the Committee that while land 
required for the new press has not so far been acquired the machi· 
nery to be installed at this press started coming in about two years 
ago. The boxes in which these machines are packed are lying in 
the condition in which they arrived. It is also understood that an 
officer from Delhi is sent periodically to inspect that the machinery 
is intact there. It is obvious that Government did not make thelT 
plans in advance. The idea of bringmg the machinery before the 
land was acquired and the construction was put up strikes as very 
odd to the Committee. Time and again they have stated that there 
is no coordination or proper planning behind the activities of Gov-
ernment. They had also occasion to note in the cast' of the Sinciri 
Fertiliser Factory that unnecessary expenditure had to be incurred 
on account of the delay in construction work and in the at.:quisition 
of land. They, therefore, strongly, urge that Government should 
take urgent steps to acquire suitable land at Aligarh and instal the 
press there as recommended by them. If any delay is apprehended 
in the acquisition of land or the construction of the building, they 
suggest that the machinery already received should be distributed 
between two or three presses where they can be put to use pending 
their final installation. 

The Committee are informed that quite a large number of 
machines required for the new press have already arrived. The 
first consignment of machinery was received as early as 24 March. 
1949 but no debit has so far been received from the High Commis-
sioner for India in the U.K. They regard this position as unsatis-
factory. In order to enable the Department to have a correct 
appraisal of the money invested in a project. as also from the point 
of view of correct budgeting, it is of the utmost importance that 
accounts relating to a year should as far as possible be adjusted 
within the same year. The Committee therefore strongly urge upon 
Government to devise means to see that the accounts in this case, 
as also in other similar cases, are settled quickly and are not car-
ried over from year to year. 

Fixation of responsibility 
49. It is interesting to note that on the one hand it is argued that 

for want of m~chinery Government printing work cannot be expedit-
ed and made mto a plea (or cutting down printing work and for 
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distributing the overflow to private printing presses, on the other 
hand machinery worth lakhs of rupees is kept idle in closed bOXClt 
without any effort to utilize it for meeting emergent needs. The 
Committee feel that there is a prima facie case for ... vnducting an 
enquiry into the matter as to who have been responsible for this bad 
planning and inordinate delay in making use of the machi'lery. The~~ 
is no knowing that the machinery itself may have deteriorated and 
may as well have to be condemned in parts when it is finally instal-
led. The Committee are unable to appreciate how public funds can 
be wasted in this manner. Unless superior officers In the Ministty 
make it their business to look into these matters deeply and from 
day to day, it is difficult for any administration to run on efficient 
tines. They. therefore. suggest that after the facts of the case are 
established. suitable action should be taken against those persons or 
authorities who are found responsible for the improper handling of 
the matter. 

Offset printing 

50. The Committee understand that the proposed Press at Nasik 
will have also arrangements for offset printing. They do not think 
that this is necessary. There is already a Press under the Surveyor 
General of India which has neces~ary arrangements for off~et 
printing. There is also another press in the Administrative Intelli-
gence room for the purpose. The Committee have separately 
recommended in their report on the Ministry of Commerce that this 
Press should be handed over to the Ministrv of Works. Mines and 
Power. They hqpe that this will be done early and the offset Print-
ing Press will be put on a commercial basis so that it is utilised t() 
the fullest capacity. 

Cost oj production 

51. The Expert Committee (Printing) in its report had stated 
that the cost of production in Government Presses was very much 
higher as compared to the rates prevailing in private presses. Wh~n 
questioned about this the representatives of the 'Yorks, Mines and 
Power Ministry stated that it was a misstatement of facts. It was 
explained that the rates of private presses varied from press to press 
throughout India but that taking an average the rates charged by 
private presses from Gc*ernment were generally higher than those 
cos ted at Government Presses. The Committee feel that either the 
system of costing in Government Presses is defective or that Govern-
ment has been paying more for their work executed by private 
presses than the rates charged by them from public. The matter 
needs careful examination and the Committee hope that Government 
will reconsider the whole matter thoroughly and come to conclusions 
on sufficient data. 
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Costing system 

52. It is essential that in all the industrial undertakings an up-to-
date costing method should be in existence. There is a great ~nger 
that the various printing presses under the Government of India may 
Tun at a loss if the various jobs are not properly cos ted and a true and 
more modern costing method is not adopted. I t was stated by the 
Controller of Printing and Stationery before the Committee that a 
costing system was in vogue tor all printing works done .. But o.n 
closer examination it was found that the present system IS archaiC 
and misleading. It should be revised to bring it in line with more 
modern methods adopted in the U.K. and U.S.A. The Committee 
suggest that a committee consisting of an expert Cost Accountant 
and a Master Printer should be formed to evolve a uniform and 
modern costing system for Government Presses. 

Prilllillf!, 0/ statistical wm-k 

S:t Printing of Statistical work requires technical skill of a higlwI" 
order. The Committee are of tl}e opinion that all statistical print-
ing should be done at one Press at which special arrangements can be 
made for the purpose. Tt is felt that if statistical printing is spread 
over a number of Presses it will be uneconomical and will involve 
delay in the overall printing work of the Goveniment. 

Payment 0/ demurrage 
54. The Expert Committee (Printing) has also reported that 

some paper remained in the Calcutta Port Trust godowns for about 
10 months for which Government had to pay a demurrage of Rs. r4 
lakhs. It was stated by the representative of the Works. Mines and 
Power Ministry that the Customs Authorities had overcharged and 
after settlement of the accounts the amount of demurrage was reduc-
ed to Rs. 3 lakhs only. The Committee were told that enquiries 
were being made for taking departmental action against the officials 
concerned. They feel that action in this matter hal> been delayed too 
long for about a year and a half. They recommend that enquiries 
should be speeded up and the defaulting officers brought to book as 
early as possible and suitable steps be taken to avoid recurrence of 
such cases in future. 

N(ln-co·n.miHion of machines 
5.~. In another case it was reported by 'the Expert Committ('e 

(Printing) that some of the machines received by a Press some 
months back could not be commissioned for want of electric supply. 
The Committee are constrained to remark abou~ the lack of_l:oordl-
nation in the different wings of the same Ministry and ~uggest that 

, steps should be taken to reorganise the departmental machinery so 
.as to sewn' effective coordination between the variolls unit~ of 
Government. 
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Powers of local purchase 

56. It has also come to the knowledge of the Committee that work 
It the printing presses is held up on account of the Managers not 
possessing enough powers to make local purchases or to incur 
expenditure on petty items. In one such case they were informed 
that an officer ,had to incur an expenditure of Rs. 2,200 on hire 
charges for a lorry because he could not get sanction in time for 
getting the departmental lorry ,repaired at an estimated cost of 
Rs. ~ij5. In another case a machine was reported to have remainf'd 
idle in a Press because the Manager could not purchase locally a part 
for putting the machine in order as the amount involved exceeded 
his financial powers. The Committee recommend that Government 
should reconsider the question of delegating more powers to heads 
of offices for smooth and proper working of their offices. 
Puchase of printing machines 

57. The Committee feel that other things being equal printing 
machines should ordinarily be purchased from and through local 
agents and firms so that the machinery in Government Presses is 
installed free and also free service for a limited period and regular 
supply of spare parts is guaranteed. The Government Presses at 
present suffer from lack of such facilities and as a result machint"s 
suffer breakdown and remain iale for considerable periods. In this 
connection it may be stated that the Committee have already 
recommended in their report on 'Purchase' under the Minis-
try of Industry and Supply that as far as ppssible stores should be 
purchased through local agents. The Managers of presses should 
also be authorised to get small and emergent repairs done under 
their own powers. Such a procedure W01!ld obviate delays and save 
unnecessary expenditure to Government. 
APIJointments to higher posts 

58. At present certain higher appointments in the Government of 
India Presses are made on the basis of seniority. It is necessary 
that there should, ,be more efficienq in the r;mks of supervisory staff 
1Uld senior appointments. It is also necessary that in these highf'r 
posts there should be highly competent technical men who have got 
experieRce of the working of the Press, as a whole. Therefore the 
Committee consider that supervisory posts should be declared as 
selection posts and appointments to, them made on the basis of merit 
alone. It has been brought to their notice that certain appointments 
~re not made through the Union Pu blic Service Commission. The 
~omm~tte~ consickr that the Commission should be associated with 
the selection for these appointments. 
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CENTRAL PUBLIC WORKS DEPARTMENT 

T ·HE C.P.W.D. looks after the maintenance of Central Govern-
ment buildings (excluding Military works). Civil aerodrome'S 
and roads. and acts as an agency for the execution of all Civil 

works of the Central Government. and some of the Part 'C' States. 
excluding National Highways and River Valley Projects. The 
C.P.W.D. looks after 400 miles of National Highways also. 

The various branches which constitute the Department are the 
following :-

(a) Civil Engineering. 

c) Architecture. lb) Aviation Engineering. 

d) Town Planning. 
(e) Mechanical and Electrical Engineering. 
(f) Air-conditionjng. 
(g) Sanitary Engineering. 
(h) Horticulture. 
(i) . Finance and Accounts. 

I1.malgamation 01 C.P.W.D. and M.E.S. 

60. The Committee discussed with the representatives of the 
Ministry of Works. Mines and Power the possibility of amalgamating 
the Central Public Works Department and the Military Engineering 
Service into a single organization with a view to effecting economy 
in expenditure. The representatives of the Ministry stated that there 
might not De any difliculty in the amalgamation of the two organiza-
tions. if it was decided to carry it out. but they thought it might not 
result in any substantial economy in expenditure. They had a cer· 
tain yardstick for a cer~in unit of staff termed as 'division'. If It 
was decided to set up one single agency for the execution of all Civil 
and Defence works. then addition to the staff in proportion to the 
original works and maintenance work to be taken over from the 
M .E.S. had to be made. The Committee have not as yet ixamincd 
the Defence Ministry and the M.E.S. authorities in the matter' and 
cannot come to any definite conclusions. While they feel that an 
amalgamation of the two departments will be conducive to efficiem.y 
and result in some economy also. they wish the question to be kept 
open until they have had occasion to go into the matter fully with 
the Defence authorities. 

The draft of this report was !eIlt to the MinIstry and others concerned on 5 
Marcil, 19SI. Thh final report hcorporatCI factual chmgel pointed out by the 
MiDi.try. 
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Central Public Works Department 
Execution of works: Present .p'Kocedture 

61. The L:ommiuee were informed by the representatives of tbe 
Ministry of Work.l),Mines and Pow.er and the C.P.W.D. that the pre-
.sent procedure was lh ... l all the tenders over Rs. 2 lakhs were accept-
oed by the Chief tllgilleer, tenders above Rs. 40,000 and below Rs. 2 
lakhs by the Superiutending Engineer and tenders below Rs. 40,000 
by the Executive Engineer. Tenders over R$. 5 lakhs are accepted by 
the Chief Engineer only after C1btaining the approval of the Hon'ble 
Minister. When the work iscompleted the Overseer takes the 
measurements. According to the C.P.W.D. Manual, measurements 
have to be recorded either by the Executive Engineer or by one of 
.the Executive Subordinates,in-charge of the works. The Sub-
Divisional Officer has himself to record the measurements of all 
important works. According to the C.P.W.D. Account Code he has 
to get the bill prepared under his supervision. The rates in the bill 
have to be entered by the· Sub-Divisional Officer and he has to certify 
the correctness of the quantities, rates and calculations. He is ex-
pected to check at least 50 per cent. of the measurements, judged by 
the money values and the Executive Engineer has to check at least 
10 per cent. of the measurements recorded by his subordinates and 
.accept responsibility for the bill as a whole. The Superintending 
Engineer 1S expected to examine the Register of works in which 
quantities, rates and the amount of expenditure on each item are 
-entered. He has also to inspect the various works in progress within 
his Circle and to satisfy himself that the system of management pre-
vailing is efficient and economical. So far as the day to day work is 
-concerned, it is the Overseer who looks after the work and also gets 
the papers ready. The Assistant Engineer who has a certain number 
-of works and certain number of Overseers under him gives a check • 

. ;Often the Executive Engineer makes a second check. Whatever 
the value of the work, say Rs. 40,000 or 2 lakhs, it is on the 
Executive Engineer's certificate that the money is paid out to the 
Contractor. It will thus be seen that the executive respoflsibility for 
.actual construction, check-measuring and certification vests in the 
Executive Engineer finally. If however, there is a substantial vari-

.ation in the approved designs ana specifications the Executive 
Engineer has to obtain the sanction 'of the Superintending Engineer or 
-even the Chief Engineer. 

The Committee do not l'egard the existiftg arrangement as satis-
'factory and recommend that in addition to supervision and inspection 
.<Juring the progress of work. final check should be made by officers 
who passed the estimates and accepted the tenders and bills should 
be paid only after the officer who approved the estimates has certi-
'fied that the work has been completed according to the approved 
plans, speCifications and the rates afine tenders. 
'Superintending Engineers 

62. The Committee have 
(he Supeiintenmng Engineers. 

also 'examined the duties assigned to 
It waJ stated before the Committee 
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by the representatives of the Ministry ~f Works, Mines and PQwcr 
and the C.P.W.D., that the Superintending Engineer just has a .visud 
look at the work and satisfies himself as to the general quality of 
work. In their opinion the dutic;.s of the Superintendinlt 
Engineers in the field of technical work are more of nominal 
supervision than real work in the whole chain. As regards; 
their administrative functions. the Committee feel that they can be-
perfonned by the semor·most Executive Engineer in the circle. 
After careful consideration of the whole matter the Committee have' 
come to the conclusion that the cadre of Superintending Engineer is-
not necessary and should be abolished. The reduction in the existing 
number of posts of Superintending Engineers may. however, be· 
broug-ht about gradually and spread over some period in order to· 
avoid serious dislocation of work. 

The existing power to write off stores up [0 an extent of Rs. 10,000' 
delegated to the Superintending Engineer whose functions under our 
proposal will be taken over by the Senior Executive Engineer in the-
circle should be reduced to Rs. 5.000. 
Contractor's profit 

63. The Committee called for the break-up of the figure of 
Rs. 14,22.00,000 representing the total anticipated expenditure on the 
C.P.W.D. works outlay for the year 1950·51 separately under the 
heads 'Labour Charges', 'Cost of materials' and the . Contractor' ... 
margin of profit'. The following infonnation was furnished to them. 
by the Ministry of Works. Mines and Power: 

(a) Labour charges 
(b) Cost of materials .. 
(c) Contractor's profit .. 

R.!. 
4,35,92,700 
8,71,85,300 

1,14,22,000 
TOTAL •• 14,22,00,000 

The Committee note with great concern that a sum of Rs. 1'14' 
crores goes out to the contractors as their profit. . They recommend 
that a Committee consisting of the representatives of the Works, 
Mines and Power and the Finance Ministries be set up to consider 
how far it is practicable for the C.P.W.D. to execute the works under 
Departmental arrangements so that such a margin of profit is. 
utilised by thp. State for its own purpose. 
Rates charged b'Y the C.P.W.D. 

64. The Committee pointed out to the representatives of the' 
Ministry of Works, Mines and Power that the cost of construction of 
houses in Sindri charged for by the C.P.W.D. was higher than the 
corresponding cost of similar constructions by the Railway Depart-
W":~ but they were to!d that a cpmmittee consisting of the Chief 
EnJPneer. C.entral Pubhc Works Department, Member Engincer~ 
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1Uilway Board and Engineer-in-Chief of the Defence Ministry had 
"trently beth fomed to look into the question 'of comparative costs. 
They suggest that as soon as a report of this committee becomes 
.available- 'the schedule of rares formulated by the Central Public 
Works Depart11.lent shou'ld be revised in t~e light of the obserVatio~ 
,,"ade by the s:rtd committee. ,- ' . 

Schedule of rates 
65. The Committee also discussed the mode of preparation of 

schedule of rates by the Central Public Works Department authori-
ties. They were told that the schedule were prepared by the 
Designs Office of the Planning Circle by adding actual cost of 
inaterials to the labour cost. They were further told that the Delhi 
'Schedule of rates for 1949 was drawn up and put into operation with 
-effect from the 1st July 1949 and the schedule was reVised by the 
Planning Circle periodically. It is considered that the schedule of 
rates must be different for different areas. The Committee recom-
mend that jn order to maintain a correct record of the schedule of 
rates and to ellsure a periodical revision so as to bring them in line 
with the prevailing rates in the market, the schedule should be revis-
-ed every quarter. The result of the revision of the rates should be 
~ommunicated to the Ministry of Finance. 

Overhead charges 
66. The Committee were given to understand that the C.P.W.O. 

previously charged 17 t per cent. as overhead charges. The represen-
tative of the W.M.P. Ministry, however. informed them that in the 
tight of the experience of the last three years it was proposed to 
reduce this rate to between 8·5 and 12·5 per cent. depending on the 
'Size of the job. It is considered that the present figure is rather 
high. and the Committee recommend that immediate steps should 
he taken to reduce these charges and t~at in any case they should 
not exceed 10 per cent. of the cost of the project. 

Stricter confrol over budget 
67. The Committee have found that the C.P.W.D. is unable to 

spend the budget grants placed at their disposal every year and 
~ubStantial sums are surrendered at the end of eac.h year. This is 
an' unsatisfacttn"y state of affairs. One' of the reasons generally attri-
10mted is that the various Ministries plan their schemes independent-
ly and communicate their intendons to thee.P.W.D. authorities very 
1ate with the result' that it is ndt possible for the C.P.W.D. to spend 
the ..... hole amount owing to various' r'ea50tl.. Sometimes schemes 
are p'~epared' 'without taking ~reliminary ~teps in the matter . of 
acqulslubn of land. etc or wIthout· working out necessary detaIls: 
The Coml'nittee I Itel that the system is very defective. There should 
be a prhper engineeting survey in the first instance and detailed 
enimates 'should -be pt'epared indicating the sta~sin whiC~ the*ork. 

~ , .,' . .• .... ~ . I ~ - . , 

!l 



Fourth Report' 
should he completed and then only the money, which it can be rea ... 
sonably anticipaled would be spent in a particular year" should be-
sanctioned. They are inclined to think: that the Ministry of Finance' 
do not scrutinise the proposals properly with a view to seeing that 

. the works programme of Government proceeds according to plans and 
that superfluous schemes are not put forward. The Committee recom-
mend strongly that all schemes should in the first instance be care-
fully examined by a board consisting of representatives of Ministry 
of Finance. Ministry of Works, Mines and Power and the Adminis-
trative Ministry concerned with the schemes and when the detailed 
plans are drawn up. the funds made available in time and priority 
settled. the budget provision for the scheme is included in a parti-
cular year. The amount included in the budget should be to the 
extent to which it is anticipated would be spent on a particular 
scheme. If this system is followed there will be closer control over 
lhe budget of the C.P.W.D. and cooperation in the execution of the 
works programme as a whole . 

. -I.dministrative organisation: Scope for economy 

68. The existing administrative organisation of the C.P.W.D. 
consists of (i) Chief Engineer. Western Zone. (ii) Chief Engineer, 
Civil Aviation Wing and (iii) Additional Chief Engineer. Eastern 
lone. The Cpmmittee discussed with the representatives of the 
Ministry of Works. Mines and Power about the abolition of one of 
these posts and consequently dividing the charge of the three Chief 
Engineers under two officers by amalgamation and approrriate re-
arrangement of the circles. They were told that the Chie Engineer 
could look after a certain amount of work only and when the load 
of work becomes heavy. he could not control it properly and th,. 
Additional Chief Engineer was needed. It was also stated that the 
Civil Aviation was an operational work and, therefore. it became 
necessary for the Engineer-in-Charge of the Aviation works to be in 
constant touch with the Director-General of Civil Aviation so as to 
be aware- of ~l the latest standards and methods of construction of 
aerodromes. It was explained that the construction of a run-way 
was a difficult job entailing collection of a lot of data from the 
Meteorological Department. Air-line Companies. etc. The Committee 
were also informed that the original plan was to put the Engineer-in-
Charge of Civil Aviation work unaer the control' of the Civil Aviation 
Department. but it was later thought that it would raise difficulties 
inasmuch as the Department would be very small in size and there-
fore, would not be in a position' to attract suitable men. The Civil 
Aviation Wing when it was formed' had' to'iook after 47 aerodromes 
only. Consequent on tpe integration of the States. the work of the 
Civil Aviation Wing had increased considerably. With effect from 
October 1950. 2~ additional aerodromes situated in integrated States 
had been taken over and 7 new- aerodromes had been constructed in 
Allam for freight traffic bringing the toed' teo 7·7 ~ 
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The following statement shows the figure estimated expenditure 

for tlle Qfiginal works and maintenance of aerodromes for the year 
1950-51 as furnished to the Committee: 

Original works. Rs. 1,01,65,000 
Expenditure on maintenance Rs. 70,00,000 

As compared with this, the total anticipated expenditure on the 
works outlay for 1950-51 so far as the C.P.W.D. is concerned is as 
follows:-

Original works 
Expenditure on maintenance 

Rs. 9,04,29,000 
Rs. 3,46,00,000 

While the Committee generally agree that the Civil Aviation 
'Ving should remain as a separate organization under a Chief 
Engineer within the C.P.W.D., the above statements show that while 
Chief Engineer (Western Zone) and the Additional Chief Engineer 
(Eastern Zone) are each responsible for original works of the magni-
tude of Rs. 4 crores and maintenance work for Rs. 1'75 crores, the 
Chief Engineer, Aviation Wing, is responsible for only original works 
of Re. I crore and maintenance work of Rs. 70 lakhs. The relative 
responsibilities of the Chief Engineers are not, therefore, evenly 
distributed. It is clear that it is not advisable to maintain the present 
number of Cqief Engineers with all their subordinate engineers and 
establishment. The Committee think that the work-load of the Chief 
Engineer under the Aviation Wing is not quite adequate. They re-
commend that the post of the Additional Chief Engineer, Eastern 
Zone, should be abolished and the circles under him placed under 
the charge of the Chief Engineer, Western Zone, and the Chief 
Engineer, Civil Aviation Wing, by making necessary re-adjus~ments. 

Work-load of a division 

69. The Committee have looked into the works-load prescribed for 
the various categories of the engineering staff. The Committee are 
told that the position regarding the works-load on Divisions has been 
as under:-

Maintenance Diyilion 

!Wholly ConstrUction Dlvi-
lion 

Before war 
Rs. 

From 1945 
Rs. 

J. lath, (actually 
it wal 4 laths of 
construction and 
3 laths ofmdn-
tenance per year). 

J5 

6 lakhs of mdr-
tenance and 10 
lakh R of COl1strllC-
don works per 
year. 

30 Jakhs 

From 1949 
Rs. 

7·5 laths of main-
tenance and 12' 5 
leths of constn'c-
tif'n 1\101 k& per 
year. 

37' S laths. 



Jiourth J(eport 

The Committee. however. consider that these increases in the work-
load are, not propOrtionate to the rise: ~f. cOst' of materi~l. labour. etc. 
They thmk that the work-load of a dlvlSlon should be increased to at 
least Rs. 10 Iakhs of maintenance work plus Rs. 151akhs of fresh con-
struction work or if the division undertakes construction work only, 
it should be entrusted with fresh work to the value of at least Rs. 50 
lakhs in a year. The staff should. however, be sanctioned only ~~ter 
the estimates have beeil finally approved and budget provlSlon 
sanctioned. ' 

Regrouping of circles and divisions 
70. There are 17 circles each under a Superintending Ei'lgineer. 

The nonnal strength of a circle is 5 divisions. each division consist-
ing of 4 sub-divisions and each sub-division having 4 sectional offic-
fOrs. The total number of circles. divisions and sub-divisions that were 
.in existence on 31st March, 1950 is as l>elow:-

Circles 
Divisions 
Sub-Divisions 

15 
67 

252 
The Committee were told that the number of executive divisions 
required in a year is usually detennined according to the yardstick 
referred to in the preceding paragraph and on the basis of finn budget 
allotment for new works during the year. Taking into considera- , 
tion the increased work-load suggested in the preceding paragraph 
they feel that there is considerable scope for effecting economy in 
expenditllTe by regrouping the existing circles and divisions on a 
more rational basis. The recommendation. if accepted. will secure 
a reduction of at least 30 pel' cent. posts in all ranks of engineeTing 
staff. 

Central Electrical Circle 
71. The Central Electrical Circle. New Delhi consists of the follow-

ing divisions: . I 

(i) Electrical Division I, New Delhi. 
(ii) Electrical Division II. New Delhi. 

(iii) Air Conditioning Division, New Delhi. 
(h'! Mechanical and Workshop Division,~ New Delhi. 

In paragraph 15 of the report on Estate Office it has been suggested 
that Government should not incur any expenditure in future on 
the purchase of additional air-conditidning units and refrigeraton u 
the Committee are not in favour of Government undertaking the 
supply of such articles to officers for their private use. The existing 
units should be maintained economically and on a no-loss basis to 
Government. 
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The Committee do not find that there is adequate justification for 
maintaining a full-fledged circle under the charge of a Superintending 
Engineer With' only £(jur divisions. They reCommend that 'the Air-
conditioning and Mechamcai and Workshop Divisions should be 
amalgamated into a single dirtision. This' would lead to a reduction 
in'the post of Superintending Engineer and an' ~xecutive Engineer 
ad consequent teduction in ; other lower ranks. ' 

I ' 

Rehabilitation Circle 
7'2. The cost of maintaining a Rel).abilitation Circle is borne by 

the Rehabilitation Ministry. The Ministry, in addition to th'is, is 
paying 4 per cent, of the total cost of works carried out for them as 
charges for the Chief Engineer's establishment including the Designs 
Office. The Committee recommend that these incidental charge!! 
levied fr9m the Rehabilitation Ministry should be treated as reduc-
tion of expenditure under the Central Office of the C.P.W.D., if it is 
110t already being done. 
Architectural and Planning Circles 

73. The main Design Office, known as the Planning Circle, con-
-sists of J Superintending Engineer, 4 Executive Engineers, 12 Assis-
tant ExcLl£tive Engineers and 1 'Chief Technical Assistant and a 
large contingent of Estimators and Technical Assistants. This circle 
which was (feated iIi September 1949 is responsible for the designing 
and estimating of all works costing over Rs. 2 lakhs. There is also 
an Architectural Section in the C.P.W.D. under the charge of a Chief 
Architect which is responsible for preparing aU designs for the 
Central Government buildings' throughout India. The present 
$trength of the Architectural Section is given below: 

Sa'1ctioned strength Existing strength 

-------------------------
I. Chief Architect 

2. Town Pilnni 19 Officer 

3. S;:nior Architects 

4. Junior Architects 

5. AS811tant Architects 

6. Chief Dt AUltht Iman 

7. Se~lor Draughtsman 

8. Junior Draughtaman • 

6 

14 

59 

91 

4 

9 

10 

In regar4 to the question of overlapping in the functions of th~ 
Atchitectura~ SeCti()~ 'and PhiDnin$ Ci~de.' th~ 'C~ie! ~ngin~. 
C·"'·W,p. ~ta~~4 thllt th~se t~o '~tlO~ performed 41St1~Ct ~utles. 
1:he Arcbltci!tlll'al 'J)ranc~' ~~qs "tp~' p'roj~t' P.'~in a 'loor pomt of 
V1e~ and the' cOI1\1ent~bcd dt the occupititS'IUlCl the PlanOlng ~ranch 
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ensures about the 'soundness' of the project and the proper provisio~ 
of services. While the Committee appreciate that a properly organized 
Design Office plays an important part in the preparation of proper 
specifications and accurate estimates, and also that much of the work 
done by the Design and Planning Organizations and Architectural 
Section does Rot materialise and many schemes are either postponed 
or dropped and thus labour is not fully teflected in the actual work 
load or expenditure of the Department, they do not consider it neces-
sary to maintain them as two separate offices. The Committee feel that 
designs of various public buildmgs and other works should as far as. 
possible be standardized so that the necessity of preparing fresh 
designs as and when a construction work is taken in hand is obviat-
ed. The standardization of designs and specifications would lead to· 
considerahle reduction in staff and expenditure and delays would be 
avoided. In the light of these considerations and in view of the fact 
that there is not much scope for further expansion of the building 
programme until the overall financial position improves. the Com-
mittee feel these two organizations should be amalgamated into a 
-.ingle organization. A combined Planning, Designs and Architectu-
ral organization sh9Uld be fonned within the framework of the Cen-
tral office of the C.P.W.D. They also recommend that on the archi-
tectural side the posts of Senior Architects, Junior Architects, Assis-
tant Architects should be reduced to 3, 7 and 8 respectively and a 
corresponding reduction in the non-gazetted establishment made. 
Similarly on the Planning side one post of a Superintending Engineer 
Fhould be reduced and the number of 4 Executive Engineers and 12 
Assistant Executive Engineers should be reduced to 2 and 8 respec-
tively. This should also involve corresponding reduction in the 
ancillary staff in the non-gazetted cadre. 

Minor Works 
74. The Committee understand that under the existing system fOT 

-xecuting minor central works at remote places, the staff is trans-
fMTed from the headquarters offices to those places which involves 
3 lot of incidental expenditure. They suggest that these minor works 
and maintenance works at places away from the headquarters offices· 
!lhould be entrusted to the local P.W.D. of the State Governments 
or the M.E.S. authorities, whosoever may be available. 

Administrative OfJicers 

75. Consequent on the recommendation in the earlier paragraph .. 
for the regrouping of different circles and abolition of certain posts, 
etc. the Committee recommend that the number of ~ ASSIStant 
Administrative Officers should be reduced to 2. It is obviow that 
consequent on the reductions proposed by them a considerable 
poni0!1 of ad!Dinistrative wor\. would decrease. It .hould. therefore. 
be qUIte poISlble to manage the work. with % Aaaiatant Administrative 
Ofticen. 
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Labour Officers 

76. There are at present 8 Labour Officers employed by the' 
C.P.W.D. It is observed that the number of Labour Officers is in_ 
excess as compared to the total labour employed by the C.P.W.O. 
Since a great majority of the labollT is engaged by the contractors or 
that employed by the C.P.W.O. itself is work-charged and is dis-
charged soon after the work is over, the Committee would recom-
mend that the number of the posts of Labour Officers should be 
reduced to 4 and a zonal system should be devised and each zone put 
in charge of one officer. . 
Personal Assistants 

77. There are 12 Personal Assistants in the rank of Assistant 
Engineers attached to the Superintending Engineers. As we have 
recommended the abolition of the posts of Superintending Engineers, 
the Committee think that all these posts should a~o be abolished. 
M itlisterial staff 

78. There are at present 13 Sup~rintendents, 7 Assistants-in-Charge, 
63 Assistants, 46 II Division Clerks, 139 III Oivision Clerks, 16 steno-
~aphers and 199 Class IV establishmellt in the C.P.W.D. The scale 
of work for Superintendents and Assistants needs revision. The pro-
vision of Superinlendents should be made on the basis of I Superin-
tendent for 10 Assistants and 5 Clerks. It is not stated how the 
strength of AI-'1istants-in-Charge has been arrived. at. Since most of 
the clerical works in the Central Office of the C.P.W.O. is more or less 
of a routine charact~r, the Committee feel that some reduction should 
be made in the number of Assistants-in-Charge, Assistants and Clerks. 
The Committee recommend that the scale of work of Ministerial staff 
should be 20 receipts a day, viz., 5 important and 15 routine. There 
are 17 stenographers. Stenographers should only be attached to the 
Chief Engineers and a pool of smaller number of stenographers should 
be formed for all other officers. The present strength of Class IV 
establishment, viz., 199 seems to be very large as compared to th,. 
number of officers and other staff. This should be reduced by at 
least 50 per cent. Similarly, in the Circle Offices where almost 
three-fourth of the clerical work is of a purely routine nature, consi-
derable economy can be effected if reViSed scales of work are laid 
down. It is not known what the scale of work prescribed for the 
various categories of Estimators, Draughtsman and Computor il. Th~ 
Committee recommend that definite scales of work should be laid' 
down for each of these categories and the possibility of effecting 
economy in all these ranks explored. 
Horticultural Division 

79. The Horticultural Division of the Central Public Works-. 
Department 'is responsible for maintenance of parks, bunglow 
gardens, forest ridges, etc. in Delhi. The Division consists of 1 Super--
intendent of Horticultural Operation. and I Alsistant Superinten-
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-dent of HortiCultural Operations, 4 S.D.O.s, 22 Section Officers and 
work-charged staff numbering 1978. The budget estimate for the year 
1950-51 on this Division is Rs. 2,12,100. One of the main functions 

. of the Class IV staff employed in this Division is to maintain lawns. 
hedges, etc. in officers' bunglows. The Committee have heard 

,complaints that the standard of the maintenance work of the lawns. 
hedges, parks, etc. has fallen considerably. While the actual cause 
is not known, they feel that the present system whereby the 'malis' 
are employed, paid and supervised by the Horticultural Division and 
are not responsible to the tenants for the work is the main cause for 
the deterioration in the work. It has been seen that the lawns, 
hedges, etc. public parks are not maintained up to the requisite 
standard. It IS surprising that in spite of this huge expenditure on 
the maintenance of the Horticultural Division as a whole, the quality 
-of work is very much di:;pruponionate to the expenses incurred. The 
Committee feel that the system which may have worked well at 
one time when there were fewer number of bungalows, parks, lawns, 

-etc. is now most unsatisfactory and should be revised. They re-
. commend that officers should be made responsible for looking after 
the lawns in their bungalows and they should bear the entire cost of 
the maintenance. It may be argued that if the responsiblity is 
transferred to the tenants. the lawns would not be maintained. but 
the Committee do not share this view. The officers to ",hom 
bungalows are normally allotted are in a position to maintain their 

:gardens in a reasonably good standard and will be able to supervise 
the work of the 'malis' more closely than through Government 
:lgency. While allotting a house to the officer.· a condition should 
be attached that he should maintain the gardens.in a proper manner. 
So far as the public parks 'and lawns arc concerned their maintenance 

'Rhould be transferred to the Municipal authorities. If these re-
. commendations are accepted, only a small nucleus of the Horticul-
tural Division need be Ihaintain'ed. 

,Construction at Sindri: Lack of coordination 
80. The Committee noted with great concern that there was like-

'Iihootl of kome temporary buildings in Sindri being submerged under 
water consequent on the erection of a Dam under the Damodar VaIJey 

·Sdlemf". When questioned about it, a spokesman of the Ministry 
,of Works, Mines and Power told the Committee that they were aSked 
to coiUtrtlct the houses which they did. They did not undertake any 
engineering appreciation of the area as they were not specifically 

-3sked'todo so. -' The Committee are constrained to observe that this 
is a v~ry unsatisfactory . )netho$ of dealing with matters falling 
within the purview of the C.P.W.D. and even though'they were not 

_asked to survey the area from the engineering poinf'of Vlew, it was 
the~r duty nevertheless to bring to the notice of the authorities the 

.qefects ~n~erent in the proposal_ This imtance also shows abundant-
ly that there has not '~en any' proper planning and close coordina-
'Hon be~een the two l>epartments of the Government . 

• 
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Us, of waste iands 

81. It is urged that before acquiring land from private individuaI.. 
01" bodies at ,high prices for construction -of buildings, Government 
should satisfy thems(lves that waste lands which can be made use 
of are not available in the vicinity. The C.P.W.D. or the Ministries 
conc;erned should also, before constructing new buildings. investigate, 
whether ,any surplus buildings belonginl to the. Defence or other-
Government Departments are available to serve the purpose. The-
Committee feel that at present there is lack of coordination in this-
regard and in order that public funds are not wasted it is essential 
that Government should make maximum use of the existing build-
ings and cheaper lands. 
Prime Minister's directive 

82. The attention of the Committee has been drawn to a direction 
recently given by the Prime Minister that as little money as possibl~ 
should be spent on costly buildings. It would be useful to quote-
the very terms in which the dire~tion of the Prime Minister has been 
communicated to all the Ministries. The letter reads as under: 

"In view of the present financial stringency and the conse-
quent n~d for economy as well as for other general 
reasons, the Prime Minister would like all Ministries to-
revise their capital expenditure programme. There is 
very little money to go round and it is' imperative that 
whatever money is available should De put to the best 
possible use. In revising the capital expenditure pro-
gramme one important thing that the Prime Mimster 
would like to be borne in mind is that as little as possible 
should be spent on costly buildings. Usually a lot of 
money is spent on brick and mortar and nothing or very 
little is left for equipment and for running the institu-, 
tion. 

e) At present certain rules and regulations exist governing 
building work, etc. These rules and' regulations are-
good in their own way and were presumably meant for 
very solid and semi-permanent structures. In any event' 
these rules are antiquated and would need to be revised, 
in view of modern developments in construction work. 
Also, as. costs are very high, some ways must be devised' 
to reduce them. The overhead expenditure can alsO' 
presumably be reduced. In the past manpower in India 
was cheap and a tradition developed of using a great deal 
of manpower. It is, however,. no longer cheap and, 
therefore, other methods need to be evolved. Apart from 
all this, it is also necessary to think of cheaper methods. 
of construction even thougll the buildings sb constructed 
may not be so lasting as those <'9nstructed under the tradi-
tional methods. It should certamly be possible to evolv~ 
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cheaper methods of construction which would produce 
buildings adequate for the purposes for which they are 
required. In the case of schools. dispensaries. etc. even 
bamboo and thatched structures might serve the purpose. 

S.' The Works. Production and Supply Ministry is particularly 
requested to pay attention to this matter and to get their 
engineers to evolve two or three types of cheap construc-
tions. Considerable amount of money can be saved by 
cheaper construction and the money so saved can be put 
to better purpose.. Some plans to construct buildings 
for housing new institutions have already been made and 

. approved. It is requested that these plans might be 
revised with a view to saving money. 

4. Economies made on buildings construction need not nec.es-
sarily be spent on other projects. If the economies are 
substantial, a part of them might perhaps. with the 
permission of Finance. be utilised for further develop-
ment of the scheme on ~hich economy in building 
construction is achieved". 

'The Committee agree with every word of the foregoing observa· 
"tions and suggest that action may be initiated (In these lines forth, 
'with. There is reason to believe that much of the money sanctioned 
for development programmes is being spent on buildings alone and 
the Committee have in mind the various constructions that are taking 
place in connection with the various laboratories that are being 'put 
up. Solid. attractive and luxuriant buildings can be built any time 
when adequate funds are available, but our immediate need today 
is to harness the resources of the country for better and more pro-

. duct ion in all field!; of activity. The Committee should therefore like 
that a substantial percentage of the capital amount sanctioned for 
any development scheme should be utilised towards equipment. train-
ing of personnel and other factors which are necessary for increased 
and efficient production. The Ministries of Works. Mines and Power 
and Finance should specially see that when any development schemes 
are formulated expenditure for construction operations is limited to 
the absolute minimum consistent with the requirements of the 
scheme and that the major portion of the funds is utilised towards 

. other matters. 
High degree of efficiency needed 

83. 'Government should always have before it a fairly accurate 
:idea of what a work to be undertaken by them is ultimately going 
to cost and in what stages it would be completed. The designs must 
also be as complete as possible. The changes. unless absolutely 
'necessary. should be few and far between after the designs and esti-
mates are approved. It is essential that utmost efficiency is ensured 
in the Designs Office and the Planning ,circle. A statement for the 

·scrutiny of Government should be prepared yearly showing the esti-
'mates of works as originally framed and approved and actual expendi-
~re incurred on completion and the variations betw('Cn the 
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~stimates and actual expenditure fully explained. This will enable 
-Government to effect further improvements in the office as and when 
n('cessary. Furthermore the proper and efficient functioning of the 
Designs Office and Planning Circle will minimise the chances of 
-corruption. To make the c.p.w.n. organisation even more efficient 
the powers of the officers to regularise excesses over estimates should 
,be drastically curtailed. It is ~uggested that the power of the Chief 
Engineer to regularise excesses over estimates should be fixed at 5 per 
. cent. instead of 10 per cent. as at present. Cases of contracts involving 
.excesses over 5 per cent. should be referred to the Ministry of Works, 
Mines and Power and should be regularised only after obtaining tbe 
concurrence of the Ministry of Finance. The reasons for such regul-
.arisations should be recorded in writing in each case. 
·Complaints regarding delay 

84. The Committee understand that there are complaints that the 
,c.p.w.n. moves slowly and the cost of works undertaken by them is 
much higher than the prevailing market rates. They feel that this 
is a grave charge against a Government Agency which is primarily 
intended to give efficient results within the minimum cost and to 
,ensure speed. They, therefore, consider that all cases of delay should 
he thoroughly investigated by Government after proper enquiry and 
suitable action taken. They also consider that cases of malpractices 
or corruption should be severely dealt with and deterrent punish-
ment meted out. The Commit~ee suggest that in order to avoid delays 
it should be provided that the c.p.w.n. authorities should communi-

-<-ate in advance the time limit for the constrt!ction and completion of 
·a work and adhere to the time-table strictly. If there is delay, the 
officers concerned should be asked to explain the reasons therefor 
to the satisfaction of the competent authoritv. The Committee feci 
that if proper vigilance and control is exercised at all levels, cons i-
,derable economy will be effected. There should be periodical 
·checks by the senior officers of the work of the lower officers and 
-quicker action should be taken if somethin! irregular comes to the 
notice of the higher authorities. 
Petty works and repai1'J: Delegation of powers 

85. The Committee have elsewhere recommended that in order to 
'avoid unnecessary delay in the day-to-day perforrl1.ance of the normal 
functions of a Ministry greater financial powers should be devolved 
on the Heads of Ministries and Departments. They understand that 
at present the Heads of Departments and Ministries can incur ex-
penditure up to Rs. 2,500 (Rs. 5,000 in the case of the Posts and 

"Telegraphs Department) on the execution of petty works. In view 
·of the existing high costs of materials and labour, etc. these limits 
.appear to be rather low. The Committee there{"re suggest that the 
·existing financial limits within which expenditure on petty works, 
maintenance and petty construction works can be incurred by the 
'Heads of the Departments should be suitably raised so that there is no 
-delay in the execution of such works as a result of the normal routiM 
o()f obtaining prior sanction for petty sums. 
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GEOLOGICAL SURVEY OF INDIA 

T HE basic work on which the GeOlogical Survey of India is; 
engaged is the preparation of an accurate geological map of 
India on the Standard one inch to a mile scale, which is the 

basis of all geological work, including appraisal of the mineral 
~posits of the country. In addition to this fundamental work, the-
Geological Survey of India undertakes special investigations of an 
economic nature, viz. exploration and testing of mineral deposit~ 
by modern methods including geo-physical prospecting, drilling or 
exploratory mining, water and engineering problems, both on behalf 
of Government and private parties; in the case of the latter, on 
payment. Much of the work that this Department does, forms the 
first stage in the planning of large proiect~. e.g. (I) Engineering pro· 
jects ~()w being planned by the CWINC, the Damodar ValIer 
torporation and those planned by the State Governments, (2) large' 
industrial projects such as the proposed new iron and steel plants, 
coal-petroleum plants and ceramic and gla!'ls industries now being 
planned, and (3) investigation and location of deposits of uranium: 
and other radio-active minerals of strategic importance. 

The Mineral Information Bureau of the Geological Survey of 
India gives publicity to the large amount of information which the' 
Department has gathered about minerals. It also publishes a quar-
terly journal entitled Indian Minerals. 

The existing staff of the Department consists of 139 officers ana 
411 Ministerial and other staff and the sanctioned budget allotment 
for the Department for the year 1950-51 is Rs. 36,29,000. For the-
purpose of geological field work the country is divided into six Field 
Circles. 

Geological Map 01 India 

87. The Committee were informed that the geological map of 
India had nearly been completed but some portions were still incom-
plete particularly in the Eastern Stat.es of Orissa. where the map was· 
completely a blank, and some parts of Assam. The main reason for 
the slow progress, it was explained to the Committee, was the 
shortage of trained personnel. Before the war the Department:" 
had about 30 officers only. In 1945-46 they drew up an expansioll! 
plan and the strength has now come up to 139 officers. They have. 
a target of 250 officers to be spread over several years. 

The draft of thi!l report was sent to the Ministry and others concerned on, 
10th February, 1951. This final report incorporates factual changes pointecll 
out by the Ministry. 
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In4dequate pro.ctical training 

88. The Committee were told that the expansion of the Depart-
ment could not be hastened. The new recruits who are taken direct 
from the U nivenities do not have adequate training on the practi-
cal side. They have to be given first a course of field trainmg in 
ordinary topographical survey and the use of instruments and then 
attached to senior .officers for a year or two before they can be put 
on systematic work. The number of new recruits to be taken each 
year naturally therefore depends on 'the availability of senior officers 
who can give them the required practical training. It is understood 
that the Geological Educational Committee, which was appointed 
by the Government of India to go into this matter, had also empha-
sised the weakness of the Universities in regard to practical train-
ing in Geology. 
Need for reorganisation 

89. The Committee feel that only a properly organized Geological 
Survey Department can play a great role in promoting the develop-
ment of the country's water and mineral resources. It is on the 
exploration of the wealth of the country that we can get into con-
tact with the outside countries and exchange wealth. The work of 
this Department affects many problems as also the export and 
import policy of the Government. It is therefore necessary to 
accord very high priority to organizing and strengthening this 
Department on proper lines. The basic necessity in our opinion 
seems to be to strengthen the staff in the Universities who are them-
selves weak. on the practical side. 
No wastage 

90. The Committee are informed that since 1947-48 there has 
been an increase in officer staff from 70 to 130. The budget provision 
for 1947-48 was Rs. 17'041akhs and it rose to Rs. 36,29,090 in 1950-51 
an increase of more than 100 per cent. From the material made 
available to them, it is found that the work turned out is not com-
mensurate with the increase in staff and expenditure. To quote a 
specific instance, the number of survey reports submitted by field 
officers was 182 during 1948-49 which rose only to %~2 in 1950-51. 
The Committee are conscious of the need for' strengthening the 
Department; they, however, desire that care should be taken that 
there is no wastage of man power and money. They hope that 
Government will keep this aspect in mind while embarking on any 
plans of expansion of the Department, !lnd ensure that each one in 
the organizations turns out work of the proper standard and accord-
ing to the scales prescribed under rules which should be made for the 
purpose. 
Curricula of Geological studies 

91. The Committee suggest that in order to augment the existing 
Geological staff and to produce better qualified personnel in the 
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Universities a coordinated plan should be evolved in consultation 
with the Ministry of Education. the Inter-University Board and the 
various State Governments to revise the curricula of the studies 
imparted in Geology to the Graduates and post-Graduates in the 
Indian Universities. so that more practical training is imparted in 
the Universities. 
'. The Committee were told that three specialists had been asked 

for under President Truman's Point Four Programme. In view of 
the importance of the matter it is suggested that steps should be 
taken to have it expedited. 

Equipment 
92. Besides the inadequacy of experienced scientific personnel. 

the Committee were told that the Department is finding great diffi-
culty in getting the essential equipment needed for their work. The 
want of drills was hampering the work of the Drilling and Geophy-
sical Sections of the Department. As these Sections play a vital role 
in the exploitation of the mineral resources. especially the ground-
water supply. and particularly at this juncture when the country 
is striving to achieve self-sufficiency in the production of food. the 
Committee strongly urge upon Government to take effective steps 
for the procurement of the drilling and other necessary equipment 
so that the work of the ground-water supply may be accelerated. 

Diamonds 
93. India used to be one of the biggest producers of diamonds in 

the world but in the la~t few years its production had gone down 
considerably. The Committee were told that the reason for this 
was the exhaustion of the existing sources. The existence of fresh 
mines and the possibility of expansion of the industry must be 
explored. • 
Petroleum 

94. As regards petroleum it was stated before the Committee that 
one or two geologists were now working in the Kangra Valley and the 
Geophysical Section of the Department was also doing some work in 
Saurashtra. According to the information available with the De-
partment there were sli~ht indications of petroleum in the Punjab 
and Assam. The investigations in the Kangra Valley has gone to a 
stage when drilling can be done. 

Privtfte enterprise 
95. The Committee feel that the discovery of the sources of 

wealth by the Geological Survey alone will not necessary achieve 
the objects as some of the discoveries already made by the Depart-
m~t are not bting developed. It is suggested that private enter· 
pnse should be encouraged to take up the work of developing such 
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works to supplement the work done departmentally. For example 
prospecting (or petroleum might with advantage be entrusted to some 
reputable concern in the line. But in granting licenses to private 
agencies for working mines, care should be taken to see that royal 
ties are fixed at adequate rates. In granting mining licenses, it 
should be borne in mind that mines are the wealth of the country 
and Government must get the largest benefit from their workin6 
Mining cess 

96. The Committee also suggest the levy of a mining cess on the 
lines of that imposed on sugar, tea, coffee, etc. The finances derived 
from the levy of such a cess can be used profitably for establishing 
a special branch in the Geological Survey for rendering the nec~· 
sary technical advice to private concerns. In the case of those who 
are given mining licenses it should also be made a condition that 
they should help in the training of students in practical Geology. 
which will not only be helpful to Government hut can also cater to 
the growing needs of the industry. 
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CENTRAL ELECTRICITY COMMISSION 

T HE Central Electricity Commission was constituted on the 1st 
March, 1948, by the amalgamation of the Office of the Electri-
cal Commissioner with the Government of India and the 

Central Technical Power Board, excluding the Hydro-electric Section 
of the latter which was transferred to the CWINC. The total 
strength of the Commission consists of 70 officers (including the 
Member-Chairman, a Utilization Member, a/art-time Member, aud 
a Chief Engineer) and 297 Ministerial an other staff. A gr05~ 
budget provision of Rs. 13.80.700 has been made for the Commission 
for the year 1950-51. The posts of a Member for the Commercial 
and Administrative Division, the Chief Engineer Electricity Systec' 
and certain other specialised posts in the Technical Power Engineer. 
ing Division are now lying vacant. 
Functions 

98. The functions of the Central Electricity Commission are: 
(a) To advise the Central and State Governments on the ad· 

ministration of electricity legislation and control of 
electric utilities. 

(b) To collect, maintain and publish statistical data relatinJ; 
to the generation, distribution and utilisation of electn-
city throughout the Dominion of India and to act u 
the Central Bureau of Information on all matten 
relating to the public electricity supply. 

(c) To advise the several Ministries of the Government ot 
India on all matters relating to electric power develop-
ment, public electric utilities, both private and Sta~ 
owned. 

(d) To assist State Governments in regard to investigation, 
survey and preparation of schemes of power develop-
ment for panicular areas and regions coordinating thi'i 
work with the planning of hydro-electric power being 
undertaken by the Central Waterpower, Irrigation and 
Navigation Commission and the Provincial and State 
Agencies concerned. 

(e) To assist the Central Waterpower, Irrigation and Naviga· 
tion Commission with plans and designs for transmis-
sion, switching and utilisation of electricity to form part 
of a project for hydro-electric development prepared by 
that body. 

The draft of this report was sent to the Ministry and others concerned 
on the lOth February, 1951. This final incorporates factual pointed out by 
the Minimy. 
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(f) To assist Provincial and State Governments in the.survey· 

ing of potential sources of load, the forecasting of 
revenue from electricity supply and the formulation of 
electricity supply tariffs. 

(g) When so required by the Central Government to prepare 
Project Reports outlining electric power development 
schemes and to execute them, if so directed. 

(h) To review and lay down for the whole of India standard 
Voltages and practices for generation, and transmission 
and t~ conduct experiments, researches, propaganda and 
generally to carry out such other activities _ a.. will 
promote the spread and use of electricity throughout 
the country, in particular, in the semi-urban rural ~reas. 

Amalgamation of the two electrical wings-thermal and hydro-
electric 

99. The Central Electricity Commission deals only with thermal· 
electricity and transmission while hydro-electricity is in the charge 
of CWINC. The Hydro-Electric Member in the CWINC serves as 
a part-time Member in the Central Electricity Commission. The 
Committee feel that the present arrangement of keeping the two 
wings of electricity in different organizations is not satisfactory. 
They undentand that Switzerland is using 45 per cent of _ the wateI 
power that is available, France 20 per cent, Germany 43 per cent, 
Sweden 18 per cent, Norway 25 per cent, Canada 24 per cent and 
U.S.A. 17 per cent. At present the country is using only one per cent 
of the available water power. According to the programme of cons· 
truction now in progress and planned for future execution it is 
very doubtful if even 10 per cent. can be exploited during 
the next ten years. In order, therefore, to step up our water 
power it is of the utmost importance that we should plan our develop-
ment programmes on sound lines and there should be proper coordi-
nation maintained between the two branches of electricity. It is 
necessary for this purpose to combine the two electrical wings undeI 
a unified control. The Committee feel that the Central Electricity 
Commission is the right organization for dealing with all matten 
relating to electricity and therefore recommended that work relating 
to hydro-electricity should be transferred under its control. Conse-
quent on the transfer of this work to the Central Electricity Com-
mission the hydro-electric branch under the CWINC should be 
abolished. . 
Technical staD 

100. The present technical staff in the Central Electricity C0m-
mission consists of the following: 

I Chairman 
2 Memben 
2 Cbief Engineers 
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I Deputy Chief Engineer 
1 Deputy Commercial Manager 
1 Commercial Adviser 
9 Senior Project Officers 
6 Project Officers 

28. Junior Project Officers 
1 Chief Surveyor 

51 Assistant Engineers 

The Committee have carefully considered the question of techni-
cal staff that will be necessary in the re-organized Central Electricity 
Commission and are of the opinion that the Commission should have 

'at the helm of affairs a Chairman possessing expert knowledge of 
the dual side of electricity-thermal and hydro-electric. 

The Corpmittee understand that the present Chairman of the 
Central Electricity Commission is retiring shortly. They suggest 
that advantage should be taken of this opportunity to see that the 
person selected as his successor possesses the required knowledge and 
experience of both the thermal and hydro-electric branches. The 
other two Members of the Commission should be Electrical Engineer~ 
of wide experience and possess sufficient technical qualifications to 
enable them to give their expert advice on all matters coming before 
the Commission. One of two members should be well-versed in the 
thermal side and the other in hydro-electricity. Since under tbt 
proposal the Chairman and the two Members will themselves be 
qualified Engineers they do not see any justification for the two 
posts of Chief Engineers and one post of Deputy Chief Engineer 
and therefore recommend their abolition. For the actual execution 
of the projects there should be only two Engineers-one for each 
wing-who should be assisted by 6 Project Officers and 60 Assistant 
Engineers. The interposition. of the Project Officer between the 
Senior Project Officer and Assistant Engineer is hardly necessary 
and it is recommended that the designation of present 'Senior Pro-
ject Officer' should be replaced by 'Project Officers' and the present 
cadres of 'Project Officers' and 'Assistant· Engineers' amalgamated 
into one cadre and uniformally designated as Assistant Engineers. 
The Committee believe that the reorganization of cadres and the 
various numbers in each cadre suggested by them would lead to 
better efficiency and organization of the work and ,would be com-
mensurate with the responsibilities entrusted to the Commission. 

Ministerial staff 

101. The Central Electricity Commission now has a strength of 
159 Ministerial staff. Since the matters to be dealt with by the 
Commission are highly technical invQlving policy questions the 
work has largely to be attended to by the technical officers them-
selves. The Committee, therefore, feel that the Ministerial staff 

• 
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should normally be limited to a Stenographer for a .enior officer and 
a pool of Stenographers formed for a group of junior officers. Re-
duction in clerical staff should also be effected. It is suggested that 
the staff position in the light of these observations of the Committee 
should be examined quickly and a substantial reduction effected in 
their numbers. 
Amalgamation of Central Electricity Authority and the C.E.C. 

102. A Central Electricity Authority has been constituted under 
Section 3 of the Electricity (Supply) Act. 1948 consisting of a Chair-
man (Secretary to the Government of India in the Works, Mines 
and Power Ministry) and two Members-one each from t;he CenLral 
Electricity Commission and the CW IN C-all serving as part-time 
Members. The Authority is charged with the responslbility of 
developing a sound, adequate and uniform national power policy 
and of coordinating the activities of the planning agencies in 
relation to the control and utilisation of national power resources. 
It will also act as arbitrators in matters arising between the State 
Governments or Electricity Boards and a licensee or other persons 
as provided under the Electricity (Supply) Act. The Committee 
considered the question of amalgamaung it with the Central Electri-
city Commission and were told by the representative of the 
Ministry that as certain judicial functions were attached to the 
Central Electricity Authority they could not both be executive and 
advisory bodies as well as appeallate bodies. The Committee do not 
regard this as a valid reason against the proposal. A combination 
of such functions already exists in the Income-tax Department. As 
most of the functions of the two authorities are common and over-
lapping they suggest that Government should explore the possibility 
of combining the Central Electricity Authority with the Central 
Electricity Commission so that the expenditure required for setting 
up a separate and new organization is laved. 

System of maintaining accounts 
103. An All-India Reserve 1'001 of Electrical Generating Plant 

was created in 1942 to meet the difficult supply position and to assist 
the State Governments and private undertakings in the procure-
ment of electrical plant. The Committee understand that the 
Reserve Pool was wound up last year but recoveries to the tune 
of Rs. 1,55,100 on account of the sale of plant to various parties 
were outstanding on 31 March, 1950. Out of this sum of Rs. 5,100 
only has so far been recovered. The recovery of the oustanding 
amount, it is stated, was held up for want of figures of actual 
expenditure incurred at Indian Ports on the Plant imported from 
abroad. The Plant in question was imported several years ago and 
the delay in collecting dIe figures of expenditure and consequ~ntly 
the settlement of accounts, particularly with priv~te undertakmgs, 
reveals a serious defect in the system. The Committee suggest that 
in such cases the accounts should be maintained on commercial linei 

49 



Fourth R'pof't .. 
and accounts with the parties concerned settled promptly 10 as to 
avoid any loss to the Exchequer. Steps should alIo be taken to 
effect the recovery of the outstanding amounts at an early date. 

Recovery of hire charges 

104. The Committee were further infonned that a sum o( 
Rs. 2,89,644 is also recoverable during the current year on account 
of hire charges of plant given from the Pool to certam parties. It is 
suggested that the parties concerned should be persuaded to purchase 
the plant already given to them on hire. So long as this is not 
done, the recovery of hire charges in accordance with the terms of 
their agreements on due dates should be adhered to strictly. In the 
case of defaulting parties Government may consider the question of 
recovery of interest based on nonnal commercial practices in order 
.to avoid loss in this regard. 

Recovery of overhead charges from the D.V.C. 

105. The Committee were told that the Central Electricity Com-
mission tendered assistance as Consulting Engineers to the Damodar 
Valley Corporation in the election of the Bobro Power Station and 
the purchase of the complete power and receiving station plant for 
the Tilaiya Hydro-Power House. 

With regard to the basis for the recovery of overhead charges 
from the Damodar Valley Corporation, it was stated that pending 
receipt of the final orders of Government regarding the method of 
apportionment of expenditure incurred by the Central Electricity 
Commission, the recoveries were being made every year on the 
following provisional basis : 

(i) The total pay and allowance of the officers and staff 
engaged on the work relating to the D.V.C. (i.e., other 
than officers and staff engaged on administrative duties) 
were calculated on the basis of dairy sheets maintained 
by them and the amount debitable t,o the D.V.C. was 
worked out, taking into consideration the pay and 
allowances drawn by the officers and staff in the respec-
tive month. 

(ii) This ratio was applied to the expenditure incurred by the 
Commission on the administrative division. 

(0) In addition to this, direct expenditure incurred by the 
Commill5ion on account of travelling allowance of offi. 
cers and staff who were required to perform journeys 
exclusively on the D.V.C. account was .also included 10 
>he debits against the. Commi.ieD. 
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The overhead charges recovered from the n.v.c. on a provisional 

basis are indicated below: 

Total debit on 
8CaJUDt of the OVer bead 

Period pay and allowamc:es 
IUd other direct 

charta Remarb 

charaes 

RI. 

U~o-6-l9-t8 (i •• the 
Prcc:ediDa the 

ODe fa which D. V. C. 
Wa. letUp). 9,78>464 6,81.925 
Prom 1-7-48 to 31-3-49. 2,35,800 2,29,2OC ProviliODal. , 
Prom 1-4-49 to 31-3-50 2,29,680 2,23,320 ProviuODal. 

It i. stated that these recoveries do not include any contribution 
on· account of leave salary and pension, as the question of these 
recoveries was still under the consideration of Government. The 
Committee suggest that the dates of such contributions should be 
the same as levied in the case of Government servants lent on 
foreign service and that recoveries on this account should be mad" 
with retrospective effect from the dates the staff was put on the 
n.v.c. work. It is recommended that steps should be taken urgently 
to finalize the provisional recoveries already made. The Committee 
also note that such recoveries are being made annually. They sug-
gest that bills for recoveries from the n.v.c. should be prepared 
quarterly and the recoveries should be enforced through the 
Accounts Officer concerned who should check the accuracy of the 
amounts shown therein. 
SPeedy clearance of bills 

106. The Committee note that recoveries for a sum of Rs. 74,510 
representing the expenditure incurred by the Erection Section of 
the Central Electricity Commission on projects which were in pro-
gress during the year 1949-50 are still outstanding. They found from 
the material placed before them that recoveries on this account were 
being made only after the completion of the project. When the 
Committee suggested that some ad hoc basis should be adopted for 
the levy of charges on account of engineering and plant erection 
services during the course of the financial year they were to~d by 
the representatives of the W.M.P. Ministry that the practice of 
preparmg 'on account' Bills had recently been started. They re-
commend that in order to enforce speedy clearance of bills thr 
accounts of a work should not be kept open beyond three m?nth.s of 
the date of its completion. Efforts should be made to bn?g .mto 
account all liabilities and credits pertaining to the wor~ by liqUIdat-
ing the former and realsjng tile latter within that perIod. 
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SECRETARIAT OF THE MINISTRY OF WORKS, MINES AND 
POWER 

107. The Committee have not prepared a separate report on the 
Secretariat of the Ministry of Works, Mines and Power. As 
stated in paragraph 113 of their First Report, certain recommenda· 
tions although specifically made in respect of the Ministry of Industry 
and Supply apply equally to other Ministries also. Similarly, they 
have made recommendations of general applicability in their Second 
Report on fhe Reorganization of the Secretariat and Departments of 
the Government of Il'\dia. They, therefore, recommend that the 
strength of the Officers, Ministerial and Class IV staff of the Ministry 
should be fixed in the light of their earlier recommendatioIltl regard-
ing the work-load of officers and staff, the system of disposal of files, 
etc. The expenditure on tours of officers, telephones, telegrams and 
postage charges and contingencies should also be regulated in acco,rd· 
ance with the recommendations made in this regard in the earlier 
reports. The Committee expect a reduction of at least 25 per cent 
in the total provision for the Secretariat of the Ministry, if the re-
commendations made by them are given effect to. 
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APPENDIX • Statement showing the summary of the recommendations of thf: 
Estimates Committee relating to the estimates of the MiniBtrlf 
of Works, Mines and Power and the anticipated savings if the: 
recommendations are accepted 

Ref. to 
SI. Para. No. 

No. of the 
Report 

Summary of I ecommendati ons 

ESTATE OFfiCE 

3 The present procedure of calling applications for 
allotment from all the Government servllQts every six 
months should b~ abolished. An applicatton should be 
ClUed for once at the bithl stage from an eligible 
officer and a card opened for him. A further appli-
cation should be invited flom him only when he 
becomes out of class or when there is any material 
chanae in the particulars fulnhhed by him prevoiusly. 

2 4 

3 s 

.. 6 

s 7 

6 8 

The re~pomit-itity for collecting rent should be cast on 
the Ministries a1"d the Accounts Office~s concerned. 
Soon after a house is allotted to an officer, the first 
rent bill may be prepared by the Estate Officer and 
sent to the Ministry and the Accoums Officer con-
cerned. The Ministry and the Accounts Officer 
should thereafter be responsible for the collection of 
rent at the specified rate until further advice from 
the Bstate office. In case of changes in the emo-
luments of officers, the Mllustlies concerned should 
provisionally recover rent at revised rates until con-
firmed by the Bstate Office. 

Periodical inspection should be conducted to ensure 
that the rent cards are mllintained properly in the 
Bstate Office and in case of losses severe action 
should be taken against the penons responsible for 
such losses. 

Out-of-turn a\1otment& should be made rarely, .and 
according to certain well-defircd principles which 
may be laid down by the W.M.P. Midstry-ln C:OUlu1-
tat ion with the Standing Advisory Committee of 
Parliament attached to that Ministry. 

Urgent steps should be taken to revise the rent for 
accommOdation provided In GOYernmer t hostels and 
to improve the Cluality of food and ~tandard of 
service therdn. The question of makmg messing 
optional in Government hostels should also be con-
sidered by Government. 

Instead of awardmg contracts to various persons for 
running the tiffin rooms in various Government 
Departments, the COo?perative Cafeteria system 
.hould be examined and intrOduced. 
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Ref. to 
Para No. 

SL of the 
No. 8eport 

7 9 

I 10 

9 II 

10 12 

11 13 

11 14 

13 IS 

14 16 

Fourth Report 

Summary of recommendations 

Tap-1DOIt priodty in the 1lI0tmeDt of IKlCODDDOdadoD 
prcmdcd by the Rcbabiliutioa MiDiItry for dia-
placed perIODS should be pven to the uoautboriled 
OCCUpantl of Government reeidencca 10 that Govern-
ment quarterl releued by them become available for 
IlIotment to Government acrvantl. The Bltate 
Offtc:er should effectively uae bia power of eviction 
in cueI where alternative accommodation bu 
been provided to uoauthoriled occupants of Govern-
ment quarten. 

Government ahould lay down rulea to atop the evil 
practice of lub-IettiDa Government quarten without 
the perminioD of the Bltate Oflk1er. and ahould 
IUitably punish the defaulten by debarrina them from 
further allotment. 

Bft'ective _tepa ahould be taken by the Bltate Offtc:er 
to recover from the unauthorised occupllDtl con-
cerned the amount repreaentina the arrean of rent 
and ~j luitable action ahould be taken by the 
Ministry of W. M. P. for removing di1ficu1tiea. if any. 
in the way of realisation of theae arrean. 

Government Ihould make it a rule that aocommodation 
intended for a particular c:lau of officen iI utilised 
for that aection of Government servantl only and 
is DOt allotted to anyone else. 

Government mUll fix a time-limit within which "the 
B tate Officer .hould make nece .. ary chaqea in order 
that officen oc:cupy the houaea of their c:lau and 
do DO indefinitely continue to occupy bouaeI which 
are DOt appropriate to their clul.· 

A committee ahould be apt!Ointed to c:onaider the quettion of accommodation available at other p__ 10 U 
to enable a decilion for lhifting officea out of Delhi 
beiDa taken lOOn. Time limits for the IUbmillion 
of report by the committee and for the implcmmtation 
of U. recxlllUftendatioDi should be laid down. Govern-
ment ahould decide and draw up a plan of COIlItrUc-
ticm of adequate office accommodation for I1ICb ofIIcea 
u have to remain ill Delhi. . 

In future Government ahould not incur any ezpenditllre 
for the purchuc of additional refripraIon, etc. for 
private ue, and the ailtina ODe IboWd be maiD-
tained on a no-lou buiI. Bf[orta mould abo be 
made to recover the lOll alreMty incurred on the IDaiD-
tenance of theee unite. 

The existence of complaint boob in the Belate Office 
ahould be circu1arised in III the Mini.t:rieI 10 that the 
agrieved penon. may make ue thereof, <AaplaiDt 
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Ref. to 
SL Para. No. 
No. of the 

Report 

15 17 

16 18 

17 19 

II 19 

19 

APP!:NDIX 

Summary of recommendatiODI 

boob together with the review of the Batate omcer in the cale of each complaint Ihould be eu-
mined by a 1CDi0r officer in the MiDiatry of W. M. P. 
to lee that IUitable action has been taken in ach cue. 

Anticipatrd 
.W1p (iD 
thOUlaDd 

rupees) 

An AniltaDt in the Bttate OfIlce should attend to the 
work of at lent 800 quartftI. The staff of the Rent 
Section should be reduced by 50 per cent. After 
re-orpnilltiOD, two out of four Estate Sections dealina 
with allotment of residential ac:commodatioD, aaa 
two out of four Rent Sections should be abolished. 
The two Sections d= with EstabUshment and 
Budaet should be m into one and. neceuary 
reduction in staff effected. The ItIengt:h of the re-
maining Sections should be usessed on the balis 
of 15 receipts a day for an AlsistaDt and. the superfluous 
sUdf reduced. 297 

(Milius 139 ministerial ItafF and 3S Oan IV servartl) 

CoDIequent OD the reorganisation of the Batate Office, 
the number of Alsiltant Estate 0fIlcen should be 
reduced from seven. to four. 

(MirIIu 3 AlsistaDt Estate 0fIlcerI). 

The work relating to Caterina should be looked after 
by the lomt Estate Otllc:er and the poIt of SuperiD~ 
teDdent 0 CateriDc ahould be abolhhcd. 

(Mu.us I Superintendent of Caterina) 

Cadidatel fOr appointment u CateriDa Inspedon for 
Government hostels should have sulIicient Itnowledae 
of caterina and these InIpecton should be CDtrulted 
with supervisory duties both in respect of acx:ommoda-
dan and c:aterbia. 

Consequent on the reorpnilltiOD of its functions, the 
Estate 0fIlce should be meqed u a sepante UDit in 
the C.P.W.D. and the post of the Estate OfIlcer 
abolfahed. A mor ofIlcer in the C.P.W.D. IlwuId 
bold c:Iwp of the pOIt of Estate 0fIk:er in additioD 
to hla own duties. 

(MitrIu I Batate 0fIk:er). 

]5 

21 References JDlde to the Ministry of Works, Mines IIIId 
Power by the Estate 0fIlce should be diIpoaed of by 
the officers of that Ministry d.irecdy mcf that three 
Branches in the Ministry dealing with matters reJatina 
to the Estate 08Ice should be abolished. 

,s 



Ref. to 
51. Para. No. 
No. of the 

Report 

Fourth Report 

Summary of recommendations 

STAll0NBRY AND PluNnNo DBPARTMJINT 

Bach Ministry should have a separate budget provision 
for their printing work and stationery supplies. To 
begin with, each Ministry should be allowed a budget 
provision of two-third of the average expenditure in-
curred during the past three yean. If the budget 
provision is exceeded, the Ministries ClOncerned should 

Anticipated 
savings 

(in 
thousand 
rupees) 

approach for fresh allotments. I,zo,oo 

26 

27 

38 

36 An Inter Ministerial Priority Committee should be set 
up whoBe funcpon it would be to accord priority to 
each kind of printing work after examining the work 
emanati~ from the various Ministries. It should 
also aatisty it,df u to the necessity of the work being 
printed. 

The system of farming out work to private printen 
through the agency of Outside Printing Branch is 
defective. 

28 For printing of standard forms which run into hund-

30 

reds of thousands, annual rate contracts should be 
entered into on the basis of lowest tenden. After 
printing, the forms u also the bills therefor should 
be despatched by the Press direct to the respective 
Ministries and Departments for payment, conse-
quently, suitable reduction in staff in the office of the 
Controller of Printing and Stationery should be 
effected. 

The Ministries should send the over-flow of their mis-
cellaneous printing work direct to the approved private 
printen and also arrange for direct payments there-
for according to the schedule of rates drawn up by 
the Controller's Office. The Controller should, 
however, be kept informed of the orden placed and 
the rates accepted by the Mini.tries ClOncemed. 

Consequent upm the adoption of augeations made in 
paras. 27, 28 and 29 the potta of two Assistant 
Controllen and the ministerial ItafI' created for out 
side printing work should be abolished. 

(M;"," 2 Ofticen, S6 ministerial.tatr and 6 CluB IV .ervants). 

31. 

32 

As the Ministries would deal directly with the private 
presses, the ~ of Iospector of PrintinJ created in 
the Controller 8 office to apedite the printing work 
should be done away with. 

(Minus I Inspector of Printing). 

The Ministries themselves ,hould be alive to the need 
for economy in .the use of stationery stores and the 
two posts of Inspecton in the Stationery and Print-
ina Department should be abolished. 

(Minus 2 lnepecton of Stationery) 

.. 
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Ref. to Anticipa-
51. Para No. Summary or recommendation. ted IIV-
No. of the (in~ua-Report 

and 
rupees) 

29 33 With the abolition of the Outside Printing Branch the 
remaining portion of the Controller's office stationed 
at Simla should be shifted to Delhi, and ncccaaary reduc-
tion in stlft' decred. 

30 34 The str~ of ministerial staff should be fixed on the 
basis 0 one Assistant for IS receipts per day and one 
Superintendent for every 10 Assistants and S Cerks. 
The apenditure under pos:f' telegrams, tele-
phones, travelling allowances 0 officers and mis-
cellaneous charges should be reduced considerably. 72 

(Minul 27 ministerial staff and 3 Oass IV servants and 
2S per cent. reduction in miscellaneous expenditure). 

31 3S In future penons ~sSC8sing ncccsaary technical quali-
ficauons and administrative ~rience should be con-
sidered for the post of ntroller. Technically 
qualified J:;;nonnel should be recruited for technical 
posts in 's Department. 

32 36 A regular procedure should be evolved whereby the Preas 
Hand Book containing rules and regulations for workers 
is revised periodica1100 and brought ~ to date. As 
a preliminary step, vernment sho undertake to 
revise the rules at once and brio;g them line with the 
current procedure and conditions. . 

33 37 Obsolete publications stocked in the Central Publication 
Branch should be weeded out or sold to the public at Con-
cessional rates and steps be taken to get more impor-
tant publications reprinted. 

34 38 Government should explore the possibility of securina 
suitable advertisements for ita popular journals on a 
commission basis. 

3S 38 Publications intended for cin:ulation in foreign countries 
may be printed in a better style on good paper, but in 
case of publications meant for internal consumption 
hiIh clus binding and quality printing should not be 
insisted upon by the Ministries and Departments. 

36 39 S~ of officers and ,taff should be fixed in accordance 
wi the Committee', earlier recommendation' regarding 
work-load and reduction in staff and other expenditure 1,80 effected. 

37 40 The shippinl and clearing work should be tran8ferred to 
the Directorate-General of Supplies and Disposals and 
the staff doing the shipping and clearing work in the 
Central Stationery Office dispensed with. 
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Ref. to Aoticipa-
S1. Pam. No. Summary of recommeodatioQl tecl .. y-

No. of tile inp(Ja . Report tbouUDd 
rupeea) 

38 41 To minimile wort in the Cebtral Stati~ 0fIic:e, Cal-
cutta, suitable procedure should be eviaed whereby 
the tC': mWs can deapatch manufactured paper direct 
to e ~ preIIeI and other indenton on receipt 
of cxmsIgnmeDtI inatrudiODl. Similarly, the produc:en 
and manuf8cturera should deapateh other statiouery 
aoods direct to the indenton. 

39 41 To meet the requirementa of area diatant from the Cen-
tral Stationery Of&ce, one or two reponal stationery de-
pm may be eatabliahed whic:h will cmer to the local 
requirements and Ilao U1'8'lge for all-India require-
meau for articIea available loc:ally. 

40 <ta Some of the functions, such u drawinL u~catiODl' 
etc. can u weD be performed by t ControUer 
of Stationery, and u IUCb the post of Deputy Controller 
of Inspec:tiOD in the Central Stationery Ot!k:e 
should be abolished. Similarly 011 the station~ aide 
all the three functioaa of purchue, supply and Inspec-
tion of stores should be rolled into ODe, and two posta 
-of AIaiatant ControUer abolished and Nitable reduc-
tion in other Ita1f may Ilao be effected. a,oB 

(Minus I Deputy ControUer, 2 Auistant ControDers, 147 
miniaterialltaff and 63 Clue IV servautI). 

.1 43 To relieve coaaearion at the POrml Store, Calcutta, and 
to ensure speedy deliv~ the forma to the indentioa 
authorities, a s}'ltem be evolved whereby the 
forma rE,rinted at the Porma Preas and despatched direct 
from e press to the various Government ofticeI. Con-
aequently, the stlft' of the POrml Store, Calcutta, should 
be reduced by about SO per cent. 1,,-0 

(M_ IS3 miniaterialltaff and 3S Clue IV servants). 

<ta 44 The Inter-depart:mental Priorities Committee envisqed 
in para. 27 Ihoukl regulate the proper flow of wort to 
the various pri.ntina preIIft. 

43 45 With a view to getting all the parliamenta"Y wort prln-
ted expeditioualy, the unit of the Preas ear:marted for 
pdatiDa tbia work, should be enlarpd IDd ~ 
..-cd further u and wben demanda arlIe. 
Uldt may be under the Idminiatrative control of the 
Coatroller of Printioa and Stationery, but for E:faea 
of wort, It IbouId receive iDBtructionI direct the 
Parliament Secretariat and act according to them. 

44 46 S~houId be tUen to enJUre thIt the ID8chinery pur-
after 1920 in properly handled and that pur-

chued prior to 1920 only CODIidered for CODdemnarion. 
Procurement of new machinery should be expedited. 

45 46 A training centre for impartius neoeuary tec:bnical train-
. iDa to worten should be estabJiahed. In cue ·It is not . 

fe .... ble to let up such a centre in the near future for licit 
fA lunda, private apacia .hould be enaNrqed to start 
the centre pendiDa eetabliabment of one by the Govern-
ment. 
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46 47 The proposal of setting~ a new printing presl at NuB: 
may be abandoned. instead the Preas lIbould be 
imtaDed at Aligarh a. this will lead to economy in expeudi-
ture on traDlport and overheed cbarFt. 

47 48 As the machinery obtaioed for the new Press it lying idle 
in the bolIes at Nuik, Govemment ahould take uraent 
stepa to ins1al the presl at Aliprh. In the eveDt of any 
dS the acquisition of !aDd or CODItrUction of the 
b·· the machinery already received should ·be dis-
tribut between two or three presses where it can be 
profitably used pendiDa its final installation. 

48 48 Government should devise means to ensure that the ac-
counts relating to the purchase of prin~ machines 
received during the last two years, as also sunilar other 
accounts, are settled quickly and are nor carried over 
from year to year. 

49 49 An enquiry should be instituted with a view to fixing res-
ponsIbility on individuals who have defaulted for bad 
planning and inordinate delay in making use of the 
machinerf kept idle in closed bolles, aZId suitable actioD 
taken apmat the offic:en CODCcrDed. 

So so The iDltallation of oftiet printing machines in the proposed 
new PRIll is not neceaaary. The Administrative In-
telli~ce Roopl preal under the control of the Ministry 
of mmerce which has offset Printi,," machines should 
be handed over to the M.iDiatty of orks, Mines and 
Power and an offset printina prell be put OIl a commer-
cial balis 10 tha~ it is utilised to the fullest capacity. 

51 51 The COlt of 'production in Govemment PresICl tM-Q-W 
that obtaimng in private presses should be examined 
thomughl)' aad ccmcluliooa arrived at OIl IIlfficicDt data 
to dctamiDe the rates payable to private prouea for Gov-
1I'DJDeD1 work duDe by them. 

p 52 A Committee COIlusting of an a::pert Cost Accountant 
and a Master Printer should be formed to evot. a uniform 
and modern costing system for Government presSCI on 
the liDcs obtainina in the U. K. and U.S.A. 

$3 " Staa.daal priDcing should be caaflned to one prell where 
epedal UT8npmenti caD be made far the parpoIC. 

54 54 Enquiries for taking d~tal action lpimt die official, 
~b:!ble for not caring in time some paper from the 

Port Truat godowns resulting in a los1 of eeveral 
lakha of rupees to Government bXer. way of dcmurrqe 
.hould be sgeeded up. and the ultera brought to 
book. Suita Ie steps ahould also be tabD to avoid 
recurrence of IUch cues in future. 

" " S~ should be UkeD to reorpDise the depubaental 
aladWl.ery 10 .. to secure ~~.,e coordiDadon IIIDOnpt 
the various units of the orpmraueo. .. 
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,6 J6 Government ahould reconsider the question of dclcgatina 
more powers to Head. of officca for IDlOOth and proper 
workiDa of their ofIicca. 

51 " Other thinp bcina equal, printing machines ahould 
ordinarily be purchased from and through local agents 
and firms 10 that the machinery in Government prelaca 
i. installed free and alao free service for a limited per-
iod and resWar aupply of spare pam parantccd. 

" " The auperviaory posta in the Government of India PI'IIIIC1 
Ihould be dcc:larcd as aclcc:tion POlt' and ~POintmcnt. 
to them made on the basi, of merit lone. e U.P.S.C. 
ahould be a.aociated with aclcc:tion for .uch appoint-
menta. 

CBNTR.u. PuBuc WOJUCS DBPAltTMKNT 

". 61 In addition to supervision and inspcc:tion during the 
progress of a work by the Executive En~eer, final 
checlt should be made by the Superinten' Engineer 
or Chief Engineer who passed the estimates and acc~ 
ted the tender, and bills should be paid only after e 
officer who approved the estimates has certified that 
the work has been completed accordina to approved plan, 
specification's and rates of tenders. 

60 6a The cadre of Superin= Bnaineer is not ncc:easary 
and ahould be abolilhed ualIy. at40 

(Minlu 10 SuPerintendinl Enaineen). 

61 63 A committee consisting of the representatives of the Minis-
tries of Works, Mines and Power and Finance should 
be let up to consider the feasibility of the works beina 
executed by the C.P.W.D. departmentally with a view 
to saving BODle marain of profit DOW availed of by the 
contracton. 

62' 6.4 After the report of the Committee consisting of the Chief 
Engineer, C.P.W.D., Member Enaineer, Railwa, 
Board and ~eer-in-Chief. Defence Ministry 11 
made available, e schedule of rates formulated by the 
C. P. W. D. ahould be revised in the Jiaht of oblcrva-
tiona of the laid Committee. 

63 6, The achedule of rates must be di1fercnt for di1fercnt areas. 
and should be revised e~ ~er. The result of the 
revision of the rates ah d communicated to the 
Miniatry of Finance. 

6.4 66 Immediate ::fa ahould be taken to reduce the over-head cbaraea. an in any case they ahould not exceed 10 per 
cent of the cost of the projcc:t. 
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66 68 

68 70 

71 

71 7:& 

APPENDIX 

Summary of recommendationl 

All schemes for construction works should first be care-
fully considered by a board consiating of the represen-
tatives of the Ministries of Finance, Works, Mines and 
Power and the Administrative Ministry concerned. 
Necesury budget provision should be made only after 
the detailed plans have been drawn up and the priority 
of the scheme settled. The amount inluded in the 
budget should be to the extent to which it is anticipated 
would be spent on the particular scheme. 

The post of the Additional Chief Engineer, Eastem 
Zone should be abolished and the circles under him 
placed under the charge of the Chief Engineer, West-
ern Zone and the Chief Engineer, Ciyil Aviation Wing 
by making necesury readjustments. 
(Mi"", I Additional Chief Enginoer). 

The work-load for a division should be increased to at 
least RI. 10 1akhs of mairtenance work plus R.s. IS Ialdls 
of freah construction work or if the division undertakes 
construction wQrk only, it should be entrUlted with 
freah work to the value of at least RI. SO laths in 
a year. The staff ahould be sanctioned only after the 
estimates have been finally approved and bucJaet pro-
vision sanctioned. 

There is considerable acope. for etrecting economy by 
regrouping the exaitin, drcles and divisions on a 
more rational basia, whIch ahould secure a reduction 
of at least 30 per cent of poste in all ranlta of 
engineering staff. 

(30 per cent reduction in p7.etted Engineering Iwn 

The Air-conditioning and Mechanical and Workshop 
Divisions should be amalgamated into a sm,le din-
sion. The postl of the Superintending Engineer 
and one Executive Engineer should be aboliahed, and 
suitable reduction in other staff effected. 

(Mimu I Superintending Engineer and 1 Executive 
Engineer) 

Th. incidental charges. paid by the Rehabilitation 
Ministry for the Maintenance of Rehabilitation 
Circle should be treated a8 reduction of expenditure 
1IJlder the Central Office of the C. P. W. D., if it 
i8 not already beinl done. 

The planning Circle and the Architectural Section 
should be amalgamated to form a single organiution 
within the framework of the Central Office of the 
C. P. W. D. Consequently, on the architectural side, 
the posts of Senior Architects, Junior Architects, 
Assistant Architects should be reduced to 3, 7 and 8 
respectively and a corresponding reduction in the 
non-gazetted establishment made. Similarly on the 
planning side one poat of the Superintending En-
sineer should be reduced, and the number of Exe-
cutive Engineen and Assiltant Executive Engineen 

61 

Anticipated 
..vinp(m 
thoulIDd 
rupees) 

31 

510 

33 



Sl. Ilcf. to 
No. Pan. No. 

of the 
Report 

73 75 

75 77 

7· 

77 79 

F OUT'th Report 

Summary if rec:ommenclationl 

IhouJd be reduced to 2 and 8 rnpec:tively. Suitable 
:reductioo in the ancillary ltaft' in die non-pzetted 

Anticipated 
-vine (in • 

thou.and 
rupceI) 

cadre should abo be effi=c:ted. 172 

( Mitrus I SaperitatJeo.tins Bqineer, 2 ElIecuti't'e En-
,meera, 4 Alliatant &ec:utftoe Eqinecra, 3 Senior 
AzdIitectll 5 Junior ArdDtectl and 6 A.iatant 
Architectl) 

Miaor worb ad maintenance worb at places away 
from the headquarters Ofticea should be entruated 
to the local P. W. D. of the State Govermnent of 
the M. Eo S. aatbaritiea, u the C8Ie may be. 

Conaequent on the regroupi~ of different circles, etc., 
one post of Assiataftt Adminiltrative Officer sbould 
be abolished. 

.. (MilRU I Auilltarrt AdministratiYe Ofticer). 

The number of posh of Labour OfIicers should be redu-
ced from 8 to 4 and I zonal system .hould be devised 
10 that etICb zone be placed under the charF of one 
officer. 

(Mimu 4 Labour Officers). 

Conaequent on the abolition of the poSh of Superin-
tending Engineers the 12 post-a of Personal Aftistantl 
in the rank of As.stant Engineers attached to them 
should be aboli8hed. . 

eM;"'" 12 P. As. to Superintendina Engineers). 

The provision of Superintendents should be made on 
the baaiI of 1 Superintendent for 10 Assistants and 
5 CierkL Same reduetion should be made in the 
Dumber of AuiItants-in-Cbarge. The acale of work 
of ministerial staff should be 20 receipts a clay, 
StmolP'llpAaers should oo1y be AttIChed to the Chief 
Engineers, and a small polo of stenographers formed 
for all other officers. The strenath of ClUB IV 
Servan1II should be ~uced by so per cent. In the 
c:Ude offioes also revised lCIle of works should 
be Jajd clown ~ by . cffec:ting oonadduable eoonomy 
in ~. Ddinits lICales of works mould be 
I'reacdbed for Estimators, Drauahtamen and 
Computors, etc, and the possibility of effecting eco-
DOmy in theae ranks aplored. 

US pacent l'educ:tioa in nan-pzctted cstabliahment). 

The &Dottees Ihould be m.cte reapouible for lookina 
after the lawns in their bunplows and they shoula 
bear the entire coat of mamtenance. At the time 
of allotment a condition. should be Itlpulated that 
die allottee ehould maintain the gardena p~perly. 
Maintenance .of public parks and lawns sh uld be 
transferred to the Minicipal authorities. A nucleua 
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of the Horticu1tunl Division need only be maintained 
for aeneral lupervision over the maintenance 
of parks, lawns, etc. 

(Reduction 7S percent) 

In order that public funds are not WIlted it is eSlleDtial 
that before acquiring land from printe. persona 
or bodies at high prices Government should make 
full use of the existing buildings and waste lands. 

When any development demes are fonnulated ex-
prnditure on construction operation. should be limited 
to the barelt miI\imum, and a substantial percentage 
of the capital amount should be utilised towards equip-
ment, training of PenKlnne1 and other facton required 
eaeatia11y for increased and efficient production. 

A statement for the scrutiny of Government should 
be '~reJ'ar.ed yearly ahowilll the estimates of work a. 
origmally framed and approved and actual expendi-
ture incurred on completion and the variations between 
the estimates and actual ezpenditure fully explained. 
The powers of the oflicen to regularile exceI8e8 over 
estimatel Ihould be drastically CWUliled. 

All cases of delay in construction, etc. should be properly 
iAvestigated and suitable punishment meted out to those 
responsible for it. Strict penalties should be imposed 
~ thOle foUDd lUilty ofindulging in c:orruption. A. 
time-limit for completion of a work should be laid down 
and strictly adhered to. There should be periodical 
check by the Senior Officen on the work of the 
lower officen and quick aetion should be taken if 
anyt:b.ina irresWaT comes to their lWtice. 

The powen to incur expenditure on petty ftJ)Ilin, mai~
tenance and petty c:onstruc:ti= wort::s up to • certalJ1 
maximum limit should be delegated to the Head, of 
Departments and Ministries 10 that there is no delay 
in the execution of petty works. 

QaoLOOICAL StIIMly 01' brou 

While the necessity for strengthening the Geological Survey 
of India is realieed. it is desirabk that there ahotIJd be 
no wastage {)f man-power and money and to ensure ,,this 
ecales of work for each post in the orpnizltion ahould 
be prescribed. 

To aupnCllt the' exiadq Geolotica1 ataft' and to pro-
duce better qualified personnel, a coordinated plan shc:ruld 
be evolved in consultation with the Ministry of EduCl-
tion. the Inter-University Boant ."d the vuioua State 
Govefllll1C:JlU to revise the c:urric:u1a of studies in Geology 
in the Indian Univenitiea. 

rupees) 
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Urgent steps should be taken to obtain the aervic:ca of 
~ialist. asked for under President Tnunan's Point 
Four Programme. 

Effective steps should be taken to procure the drilling and 
other nec:casary equipment so that the work of the 
gtOUJ1d-water supply may be acc:elerated 

The existence of fresh mines and the possibility of expan-
sion of the diamond production indultry should be 
explored. 

Private enterprise should be encouraged to take up the 
work of developing and discovering the sourc:ca 0' 
wealth to supplement the work done departmentally. 
In granting mIning licenses to private agencies royalties 
lhould be fixed at adequate rates. 

A minina cell may be levied on the lines of that imposed 
on sugar, tea, coffee, etc., and the proceeds utilised in 
establishing a special branch in the Geological SUI'Yey 
for rendering technical advice to private, concerns. 

CENTRAL ELECTRICITY CoMMISSION 

The work relating to hydro-electricity which is at present 
carried on in the CWINC should be transferred to the 
Central Electricity Commission, and consequently the 
Hydro-electric Branch under the CWINC should be 
abolished. 

(Minus 17 officen and II memben of ministerial ltaft') 

Two posts of Chief Engineen and one poIt of Deputy 
Chief Engineer should be abolished and two posts of 
Engineen created in lieu thereof. The designation 
, Senior Project Officcr' should be replaced by , Project 
Officer and 3 'posts in thil cadre abolished. The 
present cadres of Project 01Dcen' and • AIIi,tant Engi-
neen' may be amalgamated into one cadre, !liz. "Assistant 
Engineen" and consequently 20 posta of Project Officen 
A,ai.taDt EnJioeen aboHshed. 

(Min"" 24 officen) 

Normally a Stenographer should be allotted to a senior 
officer and a pool of stenographen formed for a group 
of junior ofticen. Suitable reduction in clerical staff 
should also be effected. 

(MiPIII' 4 Stenographen and 20 clerb) 
Government should explore the pOllibility of combining 

the Central Electricity Authority with the Central Elect-
ricity Commission. 

Steps should be taken to recover tlie outstandinJ amount 
on account of the sale of the Electrical Generating 
Plant to the various parties. In such cases accountl 
should be maintained on commercial lines and account. 
with the parties concerned settled promptly so u to 
avoid any loal to the ~er 
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The parties who have taken the plant on hire should be 
penuaded to purchase it. Pending that, recovery of 
hire charges should be effected and in the cue of 
defaulting parties Government may CODBidcr the 
question of recovering interest on the basis of com-
mercial practices. -

In regard to the officers and staff of the Centre Electricity 
Commission lent to the Damodar Valley Corporation, 
the recoveries made from the latter should include leave 
salary and pension contributions on the rates obtaining 
in the case of staff lent on foreign service. 

Provisional payments should be finalised urgently i bills 
for recoveries from the D. V. C. should be prepared 
quarterly and recoveries effected through the Accounts 
Officer concerned. 

In order to enforce speedy c1ear8f1ce of bills the account. of 
a work should not be kept open beyond tluee months of 
the date of Its completion. 

SI!CRBTARIAT OP THE MINISTRY Of W.M.P. 

The streagth of the officers, ministerial IIJld Clua IV It8ft' 
of the M;nistry should be fixed in the light of the earlier 
recommendations made by the "Committee regarding 
the work-load of officers IIJld staff, the system of disposal 
of files, etc. The expenditure on tours of officers, 
telephones, telegrams IIJld postage charges and contin-
gencies should also be regulated in accordance \1Iith the 
recommendations made in this regard in the earlier. 
reports. 325 

(Reduction 25 per cent). 
Total Ra. 1,70,08,000 
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